
From

To

Sub: -

Sir,

The District Magistrate,
Una, District Una (H.P.)

The Consultant (Judicial) (P.B.),
Hon'ble National Green Tribunal,
Faridkot House, Copernicus Marg,
New India Gate, New Delhi-110001.
Email id- judicial-ngt@gov.in

No. /ADC/Dev.
Dated: - 60.09.2024

Original Application No.666 of 2024 titled as Om Prakash &
ors. versus State of Himachal Pradesh & ors.

Encls: As above.

Enclosed herewith please find the joint inspection report duly
signed and submitted by the representatives of Central Pollution Control
Board (CPCB), Himachal Pradesh Pollution Control Board (HPPC) and the
undersigned in compliance of order dated 03.07.2024 passed by the Hon'ble
National Green Tribunal in aforesaid Original Application for favour of kind
perusal & record.

Yours faithfully,

Jatin Lal, IAS
District Magistrate,
Una, District Una (H.P.).
Ph. No. 01975-225800.
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From:
To

No: HPSPCB/RO/Una/O666 of 2024/2024: loS2-s

Subject:

Sir/Madam,

H.P.STATE POLLUTION CONTROL BOARD
Regional Office Una

Phase-IV Rkkar Colony, Tehsil & Dist. Una, Pin-174303 (H.P.)

Phone: 01975-238131
Website : http://www.hppcb.nic.in

Regional Officer

e-mail : pcbrouna2 @gmail.com

theDeputy Commissioner Una
District Una (HP)

Copy to:

Dated: ot/o9/2024

LiFE

Compliance of order dated 03/07/2024 passed by Hon'ble NGT in 0A No.

666/2024 titled OM Parkash & Ors V/s State of HP & ors.

This has reference to Member Secretary HPSPCB Shimla Office letter No.

PCB/(DL385)0A No. 666/2024-4415-17 dated 24/07/2024 on the subject cited above and order
dated 03-07-2024 passed by Hon'ble NGT in the above cited matter related to setting up of stone
crushers i.e. M/s. Thakur Enterprise and M/s. Shree Shree Rudra Stone Crusher at Village Dharampur,
Tehsil Haroli. District Una, H.P wherein following directions have been passed:

Lifestyle for
Environment

11. In view of the above we constitute a Joint Committee comprising of representatives of
Central Pollution Control Board (CPCB), Himachal Pradesh Pollution Control Board (HPPCB) and District
Magistrate. Una and direct the same to undertake visits to the site, verify the factual position regarding
dust suppression system installed and pollution control measures taken by respondents no. 11 and 12 and
suggest remedial measures for prevention and control ofair/dust pollution to guard against the adverse
impact on agricultural land, crops, animals and farm workers. The HPPCB will be the nodal agency for
coordination and compliance.

12. Report may be submitted within two months by e-mail at judicialngt@govin
preferably in the form of searchable PDF/0CR Supported PDF and not in the form of Image PDF,

13. Notices along with copies of the application and documents attached therewith be
also issued to respondents requiring them tofile their reply/response to the

In this regard, please find enclosed the Progress Report of the Joint Committee a/w
relevant Annexures w.r.t inspection held on 12/08/2024 for your kind perusal and further necessary
action please.

1. The Member Secretary, HPSPCB Shimla for kind information please.

Path, Sector 49, Chandigarh, 160047 for kind information please.
3. The Mining Officer Una, District Una for kind information please.

Yaurs faithfully

Er. Praveen Kumar
Regional Officer

HPSPCB Una

2. The Regional Director, Central Pollution Control Board Bharat Sanchar Nigam Limited, Chandi

Er. Prayeen Kumar
Regional Officer

HPSPCB Una
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Progress Report of the Joint Committee in the matter of OA NO.

666/2024; Om Prakash & Ors Vs State of HP, in compliance to the
orders of Hon'ble NationalGreen Tribunaldated 03/07/2024.

1. Background and Orders of Hon'ble National Green Tribunal:

The matter is related to two Stone crushers namely M/s. Thakur Enterprises (Ünit IV)

and M/s. Shree Shree Rudra Stone crusher & Screening Plant (Unit I) at

VillageDharampur, Tehsil Haroli. District Una, H.P. The Applicants, permanent residents

of Village Dharampur, Tehsil Haroli, District Una, Himachal Pradesh, have filed the

present application praying for setting aside of report of Joint Inspection

Committee filed in the matter of OA No. 0.A. No. 863/2022, besides other directions

including to stop installation of stone crushers by respondents No. 10 and 11 in Khasra

nos. 5158 and 5209 in the above said village.

It was observed by the Hon'ble National Green Tribunal that:

Para 09: The grievances raised by the applicants in the present application are
identical to the grievances raised in O.A. No. 863/2 022. Report dated 24.03.2 023was

filed by the District Magistrate, Una regarding said grievances mentioning that the
sites fulfilledthe criteria of minimum safe distance specified in the 2.14 Guidelines. On

enquiry, NOCs issued by the Gram Panchayat were also found to lie valid negating
allegation of the same being forged/fabricated. The report acknowledged
violation regarding installation of the dust suppression system and while
referring to Notification No. STE-E-(5)9/2018 dated 29,06.2021 issued by
Environment, Science and Technology Department mentioned that the
directions have been issued to District Mining Officer to ensure compliance

of the guidelines regarding pollution control measures by the stone
crushing units. Said report was relied upon by this Tribunal vide order
dated 26.04.2023 whereby HSPCB and District Magistrate, Una was directed
to take further action in accordance with law and ensure that the stone
crushing units do not operate without requisite CTO.

Para 10: Prima facie, the averments made in the present application aise
substantial environment questions arising out of the implementation of the
enactments specified in Schedule I to the National Green TribunalAct, 2010
limited to the context of air/dust pollution caused by the stone crushing
units and impact hereof on agricultural land, crops, animals and farm
workers.

The following directions were issued by Hon'ble National Green Tribunal (NGT) vide

order dated 03/07/2024 (Annexure-2):
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Para 11: "In view of the above we constitute a Joint Committee comprising of

representatives of Central Pollution Control Board (CPCB), Himachal Pradesh Pollution

Control Board (HPPCB) and District Magistrate, Una and direct the same to undertake

visits to the site, verify the factual position regarding dust suppression system

installed and pollution control measures taken by respondents no. 10 and 11 and
suggest remedial measures for prevention and control of air/dust pollution to

guard against the adverse impact on agricultural land, crops, animals and farm

workers. The HPPCB will be the nodal agency for coordination and compliance.

Para 12: Reportmay be submitted within two months by e-nmail".

2. Compliance of the orders of Hon'ble National Green Tribunal:

2.1.Constitution of the Joint Committee:

In compliance to the orders of Hon'ble National Green Tribunal, a Joint Committee

comprising of the following Members of the Joint Committee was constituted:

1. Sh. Mahendra Pal Gurjar, LA.S, Addl. Deputy Commissioner, Una (Member nominated
by Deputy Commissioner, Una);

2. Dr. Narender Sharma, Scientist F, CPCB Regional Directorate, Chandigarh (Member
nominated by CPCB);

3. Er. Parveen Kumar, Assistant Environmental Engineer and Regional Officer, HPPCB,
Una (Nodal Officer nominated by HPPCB).

2.2. Site Visits:

The site visit was undertaken by the Joint Committee on 12/08/2024, the date

communicated by Nodal Officer vide Letter No. HPSPCB/RO/Una/OA 666 of

2024/2024:771-80 dated 02/08/2024 (Annexure-3). The date and time of the site visit

was also communicated to the owners of the stone crushers and the applicants by the

Nodal Officer through the said letter dated 02/08/2024, with a request to remain

present at the time of inspection. Sub Divisional Officer (Civil), Mining Officer Una and

other officers of the Revenue Department were also associated during the site visit. The

attendance sheet is attached as Annexure-4.
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2.3. Report of the Joint Committee:

2.3.1. Issues raised by the applicants and other villagers during the site visit:

The following key issues were raised by the applicants and other villages before the

Joint Committee:

i

ii.

iii.

Both stone crushers are utilizing the embankment built for flood protection by

channelling the Swan River as their access road. The movement of heavy vehicles

on this embankment is leading to dust generation. Additionally, the applicants

also claimed that the embankment was constructed on land owned by the

villagers, and they will not permit its use as an access road to the stone crushers.

However, they are not opposed if the stone crushers use the part of embankment

constructed on Government Land. However, they have no objection if the stone

crushers use the section of the embankment that was built on government land.

The operation of stone crushers is causing dust, which is damaging crops in

nearby fields.

The crushers generate excessive noise pollution.

iv. Discharge of wastewater containing silt into the surrounding areas.

The applicants and villages also showed photographs and videos captured by them

during operation of stone crushers, in support of their complaints regarding above

issues.

2.3.2. Observations and Findings of the Joint Committee:

1. The distance between the two crushers under reference (M/s. Thakur Enterprises

(Ünit IV) and M/s. Shree Shree Rudra Stone crusher & Screening Plant Unit II),

was observed to be 0 meter (NIL). There is no boundary wall between these two

crushers.

2. During the Joint Committee's site visit, it was raining, and neither of the stone

crushers (M/s. Thkur Enterprises (Unit IV) and M/s. Shree Shree Rudra Stone

crusher & Screening Plant Unit I) was operational at the time of inspection.

However, the large quantity of finished product (sand and bajri) present at the site
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suggested that the stone crushers are operating regularly (Photograph 1-4 of

Annexure-1).

3. There are agriculture fields adjacent to the boundary of both the stone crushers.

4. With regard to the concern of applicants and villagers regarding use of embankment

built on the land owned by the villagers, by the stone crushers as approach road, a

clarification was sought by the Mining Department from the Flood Protection

Division. In response, a letter no. JSV-FPDG-WA-NOC file-2024-25-3203-04 dated

23/08/2024 (Annexure-5) was issued to Mining Officer, Una, by Executive Engineer,

Flood Protection Division, Gagret, which states that "Flood Protection Division

(looking afterflood protection works in the entire district Una) has no objection

for plying of heavy vehicles if owners of crushers will submit their undertaking to

maintain the top surface of embankment periodically from time to time at their own

cost." However, it is not clear from the letter whether this No Objection of the

Flood Control Division if with regard to the embankment built on the

Governmnent land or it also includes the embankment built on the land owned by

the applicants and the villagers, as claimed by them.

5. Since both the stone crushers were not in operation at the time of inspection,

nothing could be observed with regard to dust emissions causing damage to crops,

noise pollution and waste water discharged by the stone crushers. Further,

monitoring of stone crushers for verification of compliance to emission norms and

noise pollution norms could not be done for the same reason.

6. The Joint Committee was directed by Hon'ble National Green Tribunal, to verify the

factual position regarding dust suppression system installed and pollution

controlmeasures taken by respondents No. 10 and 11. In this regard:

i) Central Pollution Control Board (CPCB) has issued Environmental Guidelines

for stone crushers (Annexure-6), to prevent/suppress fugitive dust

emissions from their operation. These guidelines also include

regulatory/monitoring mechanism for stone crushing units.A

Format/Check list (Annexure-7) for SPCBs/PCCs before issuance of
CTE/CTO, is also specified in these guidelines, to ensure CTO is issued by
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i)

ii)

respective SPCBs after compliance of measures listed in the checklist by

stone crushers;

Government of Himachal Pradesh, Department of Science, Technology &

Environment hasalso issued Notification No. STE-E-(5)-9/2018 dated

29/06/2021 (Annexure-8) after reassessing the various parameters notified

for setting up of Stone Crusher Units in Himachal Pradesh considering the

recommendations of the Expert Committee in the NGT Matter of 0A No.

Expert Committee constituted by the Hon 'ble National Green Tribunal in

the matter of 0.A. No. 358 of 201 6, titled as Bhag Singh vs. Union of India

&Ors. concerning to setting up of Stone Crusher Units close to the water

bodies and orders dated 10.07.2019, based on views and recommnendations

submitted by said Hon'ble National Green Tribunal Expert Committee in its

report submitted to the Hon'ble National Green Tribunal on dated

19.06.2019. This notification also includes the similar pollution control

measures as listed in CPCB Guidelines. Further, it includes additional
measures to be taken by the stone crushers in the state of Himachal

Pradesh.

Environmental Clearance issued to Mining leases issued to Stone Crushers in

Himachal Pradesh, also specifies various conditions with regard to air

pollution control measures to be complied with, by the stone crushers.

7. The factual position with regard to dust suppression system installed and

pollution control measures taken by respondents no. 10 and 11, as specified by

CPCB and Government of Himachal Pradesh, as verified by the Joint Committee

on 12/08/2024, is asfollows:

7.1 M/s. Thakur Enterprises(Unit IV):

The consent to operate (No.12720989 dated 19/07/2024]issued by Himachal

Pradesh State Pollution Control Board for the capacity of 57000 MT/Year, is valid

upto 27/10/20 24 (Annexure-9).

The unit has obtained i) Environmental Clearance (No.835 dated11/06/2018 ) for

hill slope mining with validity upto 10/06/2025 (Annexure-10) and i)
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Environmental Clearance (No. EC23B001HP169251dated 19/05/2023) for river bed

mining with validity upto 18/05/2028 (Annexure-11)

As per information received from Mining Officer, Una, the Unit has not done any

mining from 2018-2023 against the Environmental Clearance(No. 835 dated

11/06/2018) issued for hill slope mining (Annexure-12)

The compliance with regard to implementation of dust suppression system and

pollution control measures by M/s. Thakur Enterprises, Unit IV (Respondent No.

10) are summarized in Table 1.

Table 1: Compliance of Pollution Control Measures by M/s. Thakur Enterprises, Unit
IV (Respondent No. 10)

s.No. Fugitive Emission

1.

2.

3

4.

Checklist/requirement
SourceLocations/Partifor compliance of

conditions
ofEnvironmental
guidelines

culars

Unloading area of rawWater sprinklers installed No sprinklers
material, primarywith adequately designed installed in unloading area of

Screenernozzles. raw material.
belts and

crusher,
|conveyors
transferpoints,

crushers, Enclosures

Secondary, Tertiary

Primary by GI/MSComplying (Photograph 5 of
Secondary crushers,sheetson top and at leastAnnexure-1)
Screeners and tertiarythree sides completely
crushers. from the ground level.

Status of Compliance as on

12/08/2024, as verified by the
Joint Committee

Dry extraction cum bag

CoveringofConveyorbelts|Covering of Conveyor
from node to node with a

thicksheet of suitable
material.

Not complying. Dry extraction
crushers and Screener. filter followed bycyclone. (cum bag filter followed by

were found

belts.

Dry run of the plant was taken
at primary crusher, screener
conveyor belts and transfer
points. However, sprinklers
were not found working
properly.It was informed that
pipe network for the water
sprinklers have been damaged
(due to rain on 11/08/2024.

cyclone not installed.

Complying(Photograph 6 of

Annexure-1)
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5

6

7.

8.

9.

10.

11.

At discharge points.

|GI/MS/brick
breaking wallof 3-ft

Roads

more
highestnode
crusher along
periphery of crusher

than

Green belt

Suppression of dust
within thepremises

of

Jaw Shed

CCTV/PTZcamera

wind)Wind breaking wall.

Flexible Telescopicchute Not Complying. Telescopid
from top ofdischarge chutes not provided
point to the ground level. (Photograph 7 of Annexure-1)

thel
the

the

Partially Complying; The wind
breaking wall provided in L

shape covering some portion on

two sides. No wind breaking
wall has been provided
towards agricultural fields
adjacent to boundaries of the

stone crusher. The height of the
wind breaking wall provided, is
not adequate and not as per
guidelines (Photograph 8-12 of
Annexure-1)

Metalled/concrete roadsNot complying. (Photograph
Jwithin thepremises.13-14 of Annexure-1).
Ramps and the entire

ground area inside the
|premises should also bel

Imetalled.

Arrangement of rotatingNot complying. Not provided.
water
sprinklingSystem/fogger/
Anti-smog gun in the
premises to suppress dust
within the premises to

control dust emission
resuspension

Plantation of 2-3 rows ofPartially Complying. One row

tall trees aroundtheprovided only on small portions
periphery of crusher of two sides, which is inadequate

|(Photograph 15 of Annexure
1)

camerasNot complying.CCTV/PTZ
installed at theentrance
land all corners of thecCTV Cameras have been
premises of the unitinstalled only in office building
covering entire area withlonly at the entrance. However
minimum of 30 days datalall the corners of the premises
storage have not been provided with

|CCTV/PTZ cameras.

The stone crushing unitThe jaw shed is COvered.!

shall be provided withHowever, the monitoring for
lacoustic enclosure nearverifying the compliance of noise
jaw sheds and shall bepollution norms could not be

Page 7 of 14

177



12. Spray Nozzle System

13. Approach Roads

14. Ground water usage

15. Washing Plant

|16. Sedimentation tank.

properly designed andconducted, as the plant was not
Japproved by the Statein operation.
Pollution Control Board.

The water mists spray Could not be verified, as thel
nozal system shall beplant was not in operation.
interlocked with stone

crushing unit main energy

supply and water supply
meter.

All approach roads andNot Complying The approach
ramps shall be properlyroads are not paved
paved so that it does not(Photograph16 of Annexure-1)
lead to dustpollution.

The crusher units using Bore well is installed
ground water shal(Photograph 17 of Annexure
register their ground1). Copy of the permission
water abstractiongranted by State Ground Water
|structures with the StatelAuthority was not provided.
Ground Water Authority
junder the H.P. Ground
Water (Regulation &

Control of Development
and Management) Act

2005. The procesS is

online at
emerginghimachal.gov.in

n case of stone crusherOne
junits with washing plants provided but found to be
the sedimentation tanksdamaged at the time of
Commensurate to theinspection (Photograph 18 of
plant's capacity needsAnnexure-1).
shall be built immediately
so that effluents are not
drained in the open

directly which ultimately
feeds the river.

sedimentation tank

In that case, the effluentsWorking of the sedimentation
from sedimentation tankprocess could not be verified, as
Ishall be treated and thea tank was damaged and the
usable raw material suchplant was not in operation.
as silt, soil shall be reused
in field, road construction
brick malking etc.
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The following conditions have also been imposed in the Environmental

Clearance issued to the stone crusherfor hill slope and river bed mining as air

pollution control measures, beside other conditions:

i. The project proponent will install a minimum 03 ambient air quality

monitoring stations with 01 in upwind and 02 in downwind direction.

ii. The project proponent will develop green belt in 7.5-meter-wide safety zone

all along the mine lease boundary as per guidelines of CPCB in order to arrest

pollution emanating from mining operations within the lease.

The Joint Committee could not visit and verify the mining site of the stone

crusher ue to rain and as the plant was not in operation.

7.2M/s. Shree Shree Rudra Stone crusher & Screening Plant Unit II

(Respondent No. 11)

The consent to operate (No. 12724502 dated 19/07/2024)issued by Himachal

Pradesh State Pollution Control Board for the capacity 7516.6 MT/Year, is valid upto

31/03/2025 (Annexure-13).

The Unit has obtained i) Environmental Clearance (No. 928 dated 15/07/2021) for

hill slope mining with validity upto 14/07/2026 (Annexure-14) and i)

Environmental Clearance (No. EC23B000HP120836 dated 19/05/2023 ) for hill

slope and river bed mining with validity upto 18/05/2028 (Annexure-15)

As per information received from Mining 0fficer, Una, the Unit has not done any

mining from 2021-2023 against the Environmental Clearance (No. 928 dated

15/07/2021) issued for hill slope mining (Annexure-12)

The compliance with regard to implementation of dust suppression system and

pollution control measures by M/s. Shree Shree Rudra Stone crusher & Screening

Plant Unit II(Respondent No. 11)are summarized in Table 2:

Table 2: Compliance of Pollution Control Measures by M/s. Shree Shree Rudra Stone
crusher & Screening Plant Unit II (Respondent No. 11).
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S.No. Fugitive Emission Checklist/requirement for Status of Compliance as on
compliance of conditions of12/08/2024, as verified by the

Locations/Particul Environmental guidelines Joint Committee

1.

2.

3.

4

5

6

Source

ars

|Unloading area ofWater sprinklers installed
material,with adequately designed
crushernozzles.

raw
primary
Screener, conveyors

belts
transferpoints,

Primary

jand
crushers.

Encosures by GI/MS sheetsComplying (Photograph 19 of
crushers, Secondaryclon top and at least three sidesAnnexure-1)

Irushers, Screenerscompletely from the ground

Secondary,

and

tertiarylevel.

ersand Screener.

Dry extraction cum bag filter Not complying. Dry extraction
Tertiarycrush followed bycyclone. lcum bag filter followed byl

cyclone not installed.

of

No sprinklers Were found
installed in unloading area of
raw material.

CoveringofConveyor Covering of Conveyor belts. Complying (Photograph 20 of
belts from node to
node with
thicksheet
suitable material.

At discharge points.

Dry run of the plant was taken
at primary crusher, screener;
conveyor belts and transfer
points. Howeve, sprinklers
were not found working
properly. It was informed that
pipe network for the water
sprinklers have been damaged
due to rain on 11/08/2024.

wind)Wind breaking wall.|GI/MS/brick
breaking wallof 3-ft
more than the
highestnode of the
crusher along the
periphery of crusher

Annexure-1)

Flexible Telescopic chute
from top ofdischarge point chutes
to the ground level.

Not Complying. Telescopic

provide(Photograph21
Annexure-1)

not
of

Partially Complying, The wind
breaking wall provided on two
sides. The wind breaking wall on

|one side towards agricultural
field not provided. The height of
the wind breaking wall provided
is not adequate and not as per
guidelines (Photograph 22 of
Annexure-1)
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|7.

8.

9.

|10.

11.

|12.

Roads

14.

Green belt

CCTV/PTZ camera

Suppression of dust Arrangement
within thepremises water

Jaw Shed

Metalled/concrete roadsNot Complying

13. Approach Roads

within thepremises. Ramps
Jand the entire ground area

inside the premises shouldAnnexure-1).

lalso be metalled.

of

System/fogger/Anti-smog
gun in the premises to
suppress dust within thel

premises to control dust
emission resuspension

rotatingNot complying. Not provided.
sprinkling

Plantation of 2-3 rows of tall|Complying.Two rows provided
trees aroundthe periphery of(Photograph 25-26 of
crusher Annexure-1)

(Photograph 23-24 of

|CCTV/PTZ
installed at theentrance
and all Corners of theCCTV cameras have been

premises of the unit coveringinstalled only in office building
entire area with minimum ofonly at the entrance. However,
30 days data storage Jall the corners of the premises

have not been provided
withCCTV/PTZ cameras.

The stone crushing unit shallThe jaw shed is covered.
be provided with acousticHowever, the monitoring for
enclosure near jaw sheds andverifying the compliance of noise

shall be properly designedpollution norms could not bel

and approved by the Stateconducted, as the plant was not
Pollution Control Board. in operation.

Spray Nozzle System The water mists spray nozal Could not be verified, as the
system shall be interlockedplant was not in operation.

camerasNot complying.

jwith stone crushing unit
main energy supply and
water supply meter.

to dust pollution.

Al approach roads andNot Complying. The approachl
ramps shall be properlyroads are not paved.
paved so that it does not lead

|Ground water usage The crusher units usingBore well installed by M/s
ground water shall registerThakur Enterprises, Unit IV is

their ground waterused by both the stone crushers,
abstraction structures withas informed by the Owner of the
the State Ground WaterStone Crusher). Copy of the
Authority under the H.Plpermission granted by State

|Ground Water (Regulation &Ground Water Authority not
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15.

16.

i.

Washing Plant

ii.

Control of Development andprovided
Management) Act, 2005. The
process is online
emerginghimachal.gov.in

at

n case of stone crusher unitsComplying(Photograph 27 of
with washing plants, theAnnexure-1).
sedimentation tanks
commensurate to the plant's
capacity needs shall be built
immediately so that effluents
lare not drained in the open
directly which ultimately
feeds the river.

Sedimentation tank. In that case, the effluentsWorking of the sedimentation
rom sedimentation tankprocess could not be verified, as

shall be treated and thea tank was damaged and the
jusable raw material such asplant was not in operation.
silt, soil shall be reused in

The following conditions have also been imposed in the Environmental

Clearance issued to the stone crusher for hillslope and river bed mining as air

pollution control measures, beside other conditions:

field, road construction, brick
making etc.

The project proponent will install a minimum 03 ambient air quality

monitoring stations with 01 in upwind and 02 in downwind direction.

The project proponent will develop green belt in 7.5-meter-wide safety zone

all along the mine lease boundary as per guidelines of CPCB in order to arrest

pollution emanating from mining operations within the lease.

The Joint Committee could not visit and verify the mining site of the stone

crusher due to rain and as the plant was not in operation. HPPCB RO, Una was

requested to provide copy of the latest six-monthly reports of the compliance of

the conditions ofEnvironmental Conditions by the Stone Crushers, if submitted,

which are however awaited.

Page 12 of 14

182



3. Conclusion and Recommendation:

ii.

iii.

iv.

Both the stone crushers namely M/s. Thakur Enterprises Unit IV (Respondent No

10) and M/s. Shree Shree Rudra Stone crusher & Screening Plant Unit II

(Respondent No. 11) were found be only partially complying with the

specified guidelines for dust suppression and pollution control measures as

summarized in Table 1 and Table 2 in Section 2.3.2 of the report. HPSPCB may

take necessary action to ensure that stone crushers are operated only after

complying with the requisite measuresfor dust and pollution control.

The Joint Committee was unable to assess compliance with emission and noise
norms because both units were not functioning at the time of inspection.

Consequently, the Committee could not monitor the ambient air quality around

the stone crushers. It is recommended that ambient air quality and emissions

from the stone crushers be monitored only when the plant is running at

optimum capacity during the post-monsoon season (November onwards), as

currentmonitoring in rainy season may not reflect an accurate picture.

Additionally, the Joint Committee was unable to visit the stone crushers' mining

sites to verify compliance with the environmental clearance conditions related to

pollution control measures due to rain. The compliance of the same may be

verified when the stone crushers are operating at full capacity during the

post-monsoon season Le November onwards.

Itwas observed that the distance between these two crushers (Respondent No.

10 and Respondent No. 11) is 0 meter (NIL),Some states have established

distance criteria between stone crushers to prevent dust pollution from one

affecting the other. However, since the State of Himachal Pradesh has not set

such criteria, it is recommended that additional preventive measures may be

implemented, especially considering that agricultural fields are located

nearby. Thisfactor may also be taken into account when granting permission

for the expansion ofexisting units or the establishmentofnew units, to avoid

the creation ofclusters of stonecrushers in a smallvillage.
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Prayer:

It is hunmbly prayed that the above progress report of the Joint Committee may be

constdered and taken on record,with a request to grant time to complete the

remaining activities in the post monsoon season (November onwards), which could

not be completed due to ongoing rainy season.The Joint Committee will be submitting

the final report alongwith additional remedial measuresfor prevention and control

of atr/dust pollution to guard against the adverse impact on agricultural land,
crops, animals andfarm workers, after completing the remaining activities în the

post monsoon season i.e. November onwards

DantaNCel rHE)
H.PSatePoidtori'
Phase-IV, Rakkar Colr:

(H.P}-174

R

AdditiICNAgSYatAeDARADg99RSlpner
UsPiCt Una(HP)

Dated: 096572

Scientist F,
CPCB Regional Directorate, Chandigarh
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Annexure-1 
Photographs taken by the Joint Committee during site inspection 
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Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 666/2024
(I.A. No. 275/2024)

Shri Om Prakash & Ors. Applicant

Versus

State of Himachal Pradesh & Ors. Respondent(s)

Date of hearing: 03.07.2024

CORAM: HON’BLB MR. JUSTICB PRAKASH SHRrVASTAVA, CHAIRPBRSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SBNTHIL VEL, BXPERT MEMBER

Applicant: Mr. Vishal Mahajan & Ms. Divya Kumari Sharma, Advocates

ORDER

1 . The Applicants, permanent residents of village Dharampur, Tehsil

Haroli, District Una, Himachal Pradesh, have filed the present application

praying for setting aside of report of Joint Inspection Committee and

NoCs dated 22.02.2018 and 27.01.2020 issued by Gram Panchayat,

Dharampur, Tehsil Haroli, District Una, Himachal Pradesh and direction

to respondents to stop installation of stone crushers by respondents no.

11 and 12 in Khasra nos. 5158 and 5209 in the above said village.

2. The applicants have submitted that the State of Himachal Pradesh

had vide Notification dated 11.08.2004 framed the guidelines for

installation, location, registration and functioning of stone crushers and

also formulated HP Mineral Policy, 2013 (2013 Policy). In compliance of

order dated Ol.06.2012 passed in CWP No. 7949 of 2011 and CWP 7951

1
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of 2011 the State of Himachal Pradesh vide Notification dated 29.05.2014

notified fresh guidelines for setting up of stone crushing units in

Himachal Pradesh. As per Notification dated 29.05.2014 the minimum

distance of abadi-deh and Irrigation Scheme from the stone crusher is

required to be 500 meters. The applicants have further submitted that

respondents no. 11 and 12 applied for permission from Himachal

Pradesh Government for installation of stone crushers in the name of

Thakur Enterprises Unit in Khasra no. 5209 and Shree Shree Rudra

Stone Crusher in Khasra no. 5158 in village Dharampur and in

connivance with the Pradhan of Gram Panchayat, Dharampur procured

forged and fabricated no objection .certificates of said Gram Panchayat.

For installation of stone crushers adjoining to the agricultural land,

abacii-cieh and water scheme. Said Kbasra numbers are surrounded by

agricultural land of the applicants and other co-villagers. Abacii-dell of

Subash Singh and Pawan in Khasra no. 5119 is situated at the distance

of IOI meters and I02 meters respectively from the site of stone crushers

and abacii-cieh of Shri. Rakesh Kumar in Khasra no. 5085 is situated at

the distance of 260 meters from site of respondent no. 12 and 270 meters

from the site of respondent no. 11. The Irrigation Scheme of the village in

Khasra No. 5233 is at the distance of 190 meters from the site of

respondent no. 11 and 250 meters from the site of respondent no. 12 of

the stone crushers. The Irrigation Scheme in Khasra no. 5086 is at the

distance of 260 meters from the site of respondent no. 12 and 270 meters

from the site of respondent no. 11. Around the site of stone crusher main

crops grown are maize, paddy, potato, wheat and vegetable which will be

affected because of dust from the stone crushers. Joginder Singh sent

representation to this Tribunal which was registered as O. A. No.

863/2022. This Tribunal constituted a Committee in the above said O.A.

in the absence of the applicants and other villagers. The Committee gave

2
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report which is factually wrong and order passed by this Tribunal may be

set aside.

3. The applicants have filed I.A. No. 275/2024 for placing on record

photographs of stone crushers as annexure A-18 which is allowed and

the additional documents are taken on record.

4. Learned Counsel for the applicant has argued that installation and

operation of the stone crushers will be violative of Himachal Pradesh

Government Notification dated 29.05.2014 and 2013 Policy of State of

Himacha1 Pradesh and air pollution caused by the stone crushers will

damage agricultural land and crops of the applicants and other co-

villagers, adversely impact Irrigation Schemes and cause health hazards

to the residents.

5. We have noticed that earlier Joginder Singh and other residents of

village Dharampur, Tehsil Haroli, District Una, Himacha1 Pradesh had

sent letter petition which was registered as O.A. No. 863/2022. The

grievances raised in said letter petition were that the stone crusher were

likely to damage agricultural land, crops etc. in the village due to

emission of dust and would also cause air pollution damaging

environment in general and that of village Dharampur, in particular. It

would also cause health hazard to the residents.

6. This Tribunal, while holding that these aspects can be looked into

by the concerned authorities, disposed of the application vide order dated

26.04.2023 by directing Himachal Pradesh Pollution Control Board and

District Magistrate, Una (Himacha1 Pradesh) to visit the site in question,

collect relevant information and find out if there is any violation of

environmental norms and if the said Committee finds complaint to be

3
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correct, they shall take appropriate remedial and preventive action in

accordance with law within two months,

7. Report dated 24.03.2023 was filed by the District Magistrate, Una

mentioning that from the enquiry it was observed that the site fulfill the

criteria of minimum safe distance as mentioned in the Guidelines

specified in Notification dated 29.05.2014. In the report it was also

mentioned that the Deputy Director, Agriculture has submitted that an

adequate dust suppression mechanism should be installed by the

crushing unit for the prevention of potential damage to crops in the

vicinity.

8. The report was registered as M.A. No. 32/2023 in O.A. No.

863/2022 and was disposed of \ride order dated 26.04.2023. This

Tribunal observed that the unit is non-compliant in tel Ins of requirement

of dust suppression system and it is not clear whether requisite CTO

under the Air Act had been granted and directed that further action be

ensured by the State PCB and District Magistrate, Una in accordance

with law and it may be ensured that the unit does not operate without

requisite CTO and if violation continue beyond specified time the unit

may be closed till compliance. Accountability for past violations be fixed

following “Polluter Pays” principle.

9. The grievances raised by the applicants in the present application

are identical to the grievances raised in O.A. No. 863/2022. Report dated

24.03.2023 was filed by the District Magistrate, Una regarding said

grievances mentioning that the sites fulfilled the criteria of minimum safe

distance specified in the 2014 Guidelines. On enquiry NoCs issued by the

Gram Panchayat were also found to be valid negating allegation of the

same being forged/fabricated . The report acknowledged violation

4
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regarding installation of the dust suppression system and while referring

to Notification No. STE-E-(5)-9/2018 dated 29.06.2021 issued by

Environment, Science and Technology Department mentioned that the

directions have been issued to District Mining Officer to ensure

compliance of the guidelines regarding pollution control measures by the

stone crushing units. Said report was relied upon by this Tribunal vide

order dated 26.04.2023 whereby HSPCB and District Magistrate, Una

was directed to take further action in accordance with law and ensure

that the stone crushing units do not operate without requisite CTO.

10. Prima facie , the averments made in the present application raise

substantial environment questions arising out of the implementation of

the enactments specified in Schedule I to the National Green Tribunal

Act, 2010 limited to the context of air/dust pollution caused by the stone

crushing units and impact thereof on agricultural land, crops, animals

and farm workers.

11. In view of the above we constitute a Joint Committee comprising of

representatives of Central Pollution Control Board (CPCB), Himachal

Pradesh Pollution Control Board (HPPCB) and District Magistrate, Una

and direct the same to undertake visits to the site, verify the factual

position regarding dust suppression system installed and pollution

control measures taken by respondents no. 11 and 12 and suggest

remedial measures for prevention and control of air/dust pollution to

guard against the adverse impact on agricultural land, crops, animals

and farm workers. The HPPCB will be the nodal agency for coordination

and compliance.

5
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12. Report may be submitted within two months by e-mail at judicial-

ngt(a)gov.in preferably in the form of searchable PDF/OCR Supported PDF

and not in the form of Image PDF.

13. Notices alongwith copies of the application and documents

attached therewith be also issued to respondents requiring them to file

their reply/response to the allegations made in the application within two

months by email at judicial-ngc'a-.gov.in preferably in the form of

searchable PDF/OCR Support PDF and not in the form of Image PDF.

14. List for further consideration on 12.09.2024.

15. A copy of this order, along with a copy of the application and

documents attached with the same, be forwarded to CPCB1 HPP(-B and

District Magistrate, Una by e-mail for requisite compliance.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

July 03, 2024
ag

Dr. A. Senthil Vel, EM

6
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H.P.STATE POLLUTION CONTROL BOARD
Regional Office Una

Phase.IV Rakkar Colony, Tchsil & f)isIt. Una, Pin.174303[H.P.)
Phone: 01975-238] 3 1

Website : IIt tIl://www.Irppcb,ni.hill e-mail : pcbl Tou nil2@)Hmi IiI,CeDr

LiFE
WII\STaB

}:3:g/

No: IIl’SI’(:1'3/RO/IJna/OA 666 of 2024/2024: q4 I_go Dated :

'at '* lay
Fro in :

’Ft)

Regional Ofa ! i/

1. TlyMgional Director
Central Pollution Control Board,

Bhal'atSancIral' Nigaln Limited,

Clrandi Path, Sector 4 9, CI)and jgal-h, 1 6004.7.

2. The Sub Divisional Officer (Civil)
IIaroli, Tehsil llaroli,

District Una (HP)

3. The Mining Officer Una,

District Una (HP)

Subject: COInpliance of order dated 03/07/2024 passed by llon’ble NGT in OA No.

666/2024 titled OM Parkash & Ors V/s State of HP & ors.

Sir/Madam,

This has reference to Member Secretary HPSPCB Shimla Office letter No.

PCB/(DL385)OA No. 666/2024-44 1S-17 dated 24/07/2024 on the subject cited above and order

dated 03-07-2024 passed by IIon'bIc NGT in the above cited matter related to setting up of stone

crushers i.c. M/s. 'I'lrakur Enterprise and M/s. Shree Shree Rudra Stone Crusher at Village Dharampur,

Tehsil 1laroli, District Una, ll.P wherein following directions have been passed:-

ll. In view of the above we constitute a Joint Committee comprising of representatives of

Central Pollution Control Board fCPCB), llimaclral Pradesh Pollution Control Board (HPPCB) and District

Magistrate. Una and direct the same to undertake visits to the site, verib? the factual position regarding

dust suppression system installed and pollution control measures taken by respondents no. :II and 12 and

suggest remedial measures for prevention and control of air/dust pollution to guard against the adverse

inlpact on agricultural land, crops, animals and farm workers, The I'IPPCB will be the nodal agency for

coordination and compliance.

12. Report may be submitted within two months by e'mail at judicialngt@gavin

pref'erab ly in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF,

13. Notices along with copies of the application and documents attached Eherewith be also

issued to respondents requiring them to fIle their reply/response to the allegations maclein the

application within t:wo months.

14. i.istforfurther collsideration on ] 2/09/2024.
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In this regard, as directed by VVorthy Deputy Conrnrissioncl- Una, District Una (l-lP), the

joint inspection of the above said 02 Nos. Stone Crushing units is scheduled on 12/08/2024 at 02:30

PM. Thus, you are requested to attend the same on the above said date and time please.

Yours faithfully,

Er. Prav a<umar
Regional Officer

q) HPSPCB Una

Copy Co:

1.

2.

3.

4.

The Worthy Deputy Conrmissioncr Una, District Una (HP) For kind information please.

Sh. Rajinder Singh S/o Sh. Kashmir Singh (Prop.) of M/s. ThaI<ur Enterprise, Village

DharampuI', Tchsil T-laroli. District Una, 11.P requested to be present during the visit of Joint

Cornlnittce on the above said date and time please.

Sh. Kapil Sharma (Prop.) of M/s. Shrec Shrec RudI'a Stone Crusher, Village Dharampur, Tehsil

Haroli. District Una, H.P requested to be present during the visit of Joint Committee on the

above said date and time please.

SII. Om Parl cash S/o Sh. Batran C:hand, Sh. Sul<hdev Singh S/o Sh. Bhagat Ram, Sh. Niranjan

Singh S/o Sh. Malkiat Singh and Sh. Jasbir Singh S/o Sh. Battan C:hand VPO Dharampur, TehsiI

Hart)Ii, District Una (HP) for kind infol'nration and all are requested to be present during the

visit of Joint Comnrittee on the above said date and time please.

/
Er+ Praveen Kumar

Regional Officer
HPSPCB Una
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Attendance Sheet of the Joint Inspection of Stone Crushers M/s Thakur Enterprises (Unit-IV) and M/s Shree Shree Rudra Stone Crusher
(Unit-II) at Village Dharampur, Tehsil Haroli, DisH. Una (HP) on 09/08/2024 , in compliance to the order of Hon’bIo NGT in OA No. 666 of 2024
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Attendance Sheet of the Joint Inspection of Stone Crush CIS N,is Thakur Enterprises {Unit-IV) and M/ s Shree $bree Rudra Stone Crusher

{Unit.H) at Village Dharampur, TehsU Haroli, DisH. Una [HP) on 09/08/2024 , in compliance to the order of Hon’ble NCT in OA No. 666 of 2024

Sr, No.
]

ufo
otVI frq£~{an

/ D\\br&H pLY

S@N' al'"’'10

gm
11

X

L1 2 'ga ' f:ga1)

ar. PrravwK k=wwLa-lIS
:bmJ tSWux 1 HeleGgLA

_Name & Designation Contact Number . i Signature
\
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ah-LbRAM S

Dated:' 23

Officer.TIle Mining
na (IIP)Una DisH. U

SUbject:

Reference:- your office letter No. Udyog (Bhu)-Laghu-UNA-1290 dated 22-08-2024-

Please refer to your office letter referred above w.r-to sut8ect cited above

Iride which dariaca6on regarding plying of heavy vehicle over the embankment Ms ben sought

by your office. In this context, it has already been intimated to your good office vide this office

letter No. JSV-FPDG-WA-NOC file-2023-11566-67 dated 09-03-2023 and again intimated that the

Flood Protection Division Gagret ( looking after flood protection works in entire district Una) has

no objection for plying of heavy vehicles if owners of crushers will submit their undertaking to

maintain the toP surface of embankment periodically from time to time aththeir own cost.

Ex;cIR;;EI}gineer

UPon Division

Copy to
information please.00

the Assistant Engineer SRFMP SubDivision Haro]i

Executiv£ Engineer
Flood Protection Division
Gagret

for
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Environmental Guidelines

for

Stone Crushing Units

/J%
g----'----–------JqP.„._..___a(

iQ®T@
©P©®

Central Pollution Control Board

Ministry of Environment, Forest and Climate Change

Parivesh Bhawan, East Arjun Nagar

Delhi-1 1 0032

(July, 2023)

1
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3.0 Stone Crushing Process

The stone crushing process can be broadly divided in following stages:

3.1 Transportation of raw material: Stones extracted from various sources are

transported to stone-crushing units by means of trucks, trailers or automatic dumpers.

3.2 Primary crushing: Mined stones are fed directly into the primary crusher through

stone feeders. The primary crusher breaks large stones and boulders into 100-140

mm size stones. Crushed stones are sent to secondary crusher for further reduction

into smaller sizes. Various types of crushers are used in stone crushing industry. Jaw

crushers are widely used as primary crushers.

3.3 Secondary crushing: After primary crushing, crushed stones are fed to

secondary crushers through conveyor belts. In this stage, stones are further crushed

to a size of 40-60 mm to 10 mm or even smaller. Stone crushing units use different

types of crushers for secondary crushing. Granulator or cone crusher is usually used

for secondary crushing .

3.4 Screening: From secondary crusher, crushed stones are transferred for

screening through a conveyor belt. Screening is the process for segregating products

of various sizes. Different mesh size screens are aligned one below the other and

each screen is connected to a separate conveyor belt for discharging different size

products. Mass that remains on the screen is called 'oversize’ and material that

passes through screen is called 'under size’. Oversize is returned to secondary

crushers for further crushing and then again to screen. Under size is discharged

through a 'telescopic chute’ and screened products of various sizes are conveyed to

stockpiles by belt conveyors. Different types of screens are used such as; grizzly-

type screen, vibrating screen and rotary screen. Vibrating screens are most

commonly used.

3
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'q

dust emissions however, improper design and operation of sprinklers and improper

coverIng IS an issue.

• Tertiary crushing: Fugitive emissions aregenerated during grinding of stones into

fine dust.

a
ConveYor Belt: Conveyor belts are primary means of transferring raw materials

and products from one end to the other. Movement of products on the conveyor

belts is a potential source of fugitive dust emissions. To reduce dust emissions,

water sprinkling errangement is provided on each belt. Some units cover conveyor

belts either with sheets or thick cloth to reduce dust emissions.
e

• Product release and storage: Fugitive emissions generated during transfer of

material through telescopic chutes is lower than that generating during direct

disposal of product on stockpile. Material, such as stone dust, stored in open areas

is are also a potential source of fugitive dust emissions.

• Although no process waste water is generated from stone crushing units, however,

water is used for sprinkling, conveyed to settling tanks of appropriate size which is

recycled and reused in process.

5.0 Environmental Guidelines for Stone Crushing Units

The stone crushing units should adopt following environmental guidelines to

prevent/suppress fugitive dust emissions from their operation:

Unloadi raw

material for storage

O

&WI
: {

L 8zte
which produce tiny droplets of water should
provided during raw materials unloading

ofUnloading raw

material into hopper
Tbree sides and top should be covered and one

side may be kept open for vehicular movement.
Water sprinklers should be provided on approach
roads
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Conveyor Belts

q.
Conveyor belts should be properly covered from node
to node with a thick sheet of suitable material along

with water sprinkling system with adequately
designed nozzle which produce tiny droplets of water.

Flexible Telescopic chute from top of discharge point
to the ground level should be provided (Figure-2 &

Figure-2(a)).

Discharge points

Product storage e

•

•

PBic c mc
length of suitable material should be provided al

ends of conveyor so that dust generated from thisl
section is contained at source.

AN open stockpiles for aggregates of size above g
mm should be kept sufficiently wet by water
sprayIng.

Stockpiles of aggregates of 5 mm size or lessl
should be covered to ensure that same is notl

carried away (or whipped out) by wind.

5.1 General Measures

i. Wind breaking wall: GI/MS/brick wall should be provided along the periphery of

crusher. Height of the wall should be 3-ft more than the highest node of the crusher.

Roads: Metaled/concrete roads should be provided within the premises. Ramps

and the entire ground area inside the premises should also be metaled.

Housekeeping: To curb the air pollution in the crusher premises, arrangement of

rotating water sprinkling system/fogger/And-smog gun should be provided. Water

sprinklers should have adequately designed nozzle which produce tiny droplets

of water, as such system is more effective in dust control with significant reduction

in consumption of water. Fine dust accumulated and bag filters in the crushing area

should be cleaned at regular intervals and the collected dust should be stored in

sacks for further sale or disposal.

Plantation: 2-3 rows of tall trees should be planted around the periphery of crusher.

Housing should be open for movement of mechanical drivers, conveyor belts, etc.

should be sealed properly with flexible rubber flaps.

111.

IV.

V.

7
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A
V. Online/manual ambient air monitoring systems to be installed in crusher zone as

per OPCB/SPOB guidelines – in upwind and downwind directions.

Stone crushing unit should develop green belt as per the plan approved by

concerned Department of the State/UT.

Local authorities should associate with stone crusher associations for the

construction of metalled road in the entire crusher zone.

A District Level Committee should be constituted under chairmanship of District

Magistrate/Deputy Commissioner so that surprise inspections for surveillance of

stone crushing units located under their jurisdiction can be carried out on regular

basis.

Health survey of workers should be carried out by the stone crusher on half-yearly

basis.

New Crushers should be allowed to operate only in dedicated crusher zones as

per the siting policies of SPCBs/PCCs.

Stone crusher unit should be operated only during day time (i.e. 6.00 AM to 10.00

PM) to avoid inconvenience to the nearby residents due to ambient noise.

vi .

viio

viii.

IX.

Xb

XI.

Figure-1 : Covering of Primary/Jaw crusher

9
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Annexure-1

Format/Checklist for SPCBs/PCGs before issuance of CTE & CTO

F1
No. 1Locations

I ar

IEnvironmental guidelines

1. 1 th adequate

primary crusher, Screener,ldesigned nozzles (Upload photo/Mdeos).

Icon'©yors belts and transferl

points

1 er

ICIUShers, Screeners and tertiaryjleast three sides completely from the ground

jcrushers llewl (Upload photo/videos).

e lowed by

jand Screener jcyclone.

(Upload photo).

o Co

Fhm node to node with a thickl(Upload photo).

sheet of suitable material

Ms mT;

T

T

r4T

4 FEIIER-®s®aia
Fdischarge point to the ground le\d (Upload

photo).

r (Upload photo)

of 3-ft more than the highest

node of the crusher along the

periphery of crusher

General

T5

p=]WrTmracRm w

than the highest node of the crusher along

the periphery of crusher (Upload photo)

-om=dfdi–Q1
premises. Ramps and the entire ground

area inside the premises should also be

metatled

F–-mTJ
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(Authoritative English text of the Department’s nonfiction No. STE-E(5)-9/2018

dated 29-06-202] as required under clause (3) of the Article 348 (3) of the constitution
of India)

Government of Himacha! Pradesh

Department of Environment, Science & Technology

No. STE-E-(5)-9/2018 Dated: Shimla-2 29-06-2021 .

NOTiFICATiON

Whereas the Hon’bIc High Court of Himachal Pradesh vidc its order dated 01.06.2012

(daily order) in the nlauer of CWP Nos. 7949/201 1 and 795 ] titled as DesI1 Raj V/s State of HP &

others and Yog Raj V/s State of H.P & Others respectively directed the State Government to

consider tIle existing guidelines for setting up of Stone Crushing Units in Himachal P!'adesh1 afyesh

and in pursuance of the same the Dci)aHlncnt of Envii'onnrcnt, Science & Technology issued the

notifica{ian no. STE-E (3)- 17/2012 dated 29.05.20 14.

Whereas the Govelnulent of Himachal Pradesh. in viciv of the recommendations of the

Expert (:olnmit'tee constituted by the Flon'ble National Green Tribunal in the matter of O. A. No

358 of 2016. titled as Bllag Singh vs. Union of India & Ors. concerning to setting up of Stone

Crusher Units close to the water bodies and orders dated 10.07.20 19. based on vic\vs and

Feconuncndations submitted by said Hon'ble National Green Tribunal Expel{ Committee in its

rept)n submitted to the Hon'ble National Green Tribunal on dated 19.06.201 9. has reassessed the

various paralneters notified for setting up of Stone Crusher Units in l-linrac llnl Pradesh.

Now tllcrcfote, keeping in Vi-:\V advancement in technologies and modernization of devices

Rw confK>lling pollution fot stone crushcr industry. the Governor of Hiluachal Pradesh in

supeFsession of this Depannrent’s Notification No. STE-E(3)-17,'2012 dated 29.05.20]4 and in

exeFclse of the pc>wen conferred bY the Section 5 of the Environment (Protection) Act. 1986. and in

pursuance of the provisions of Section 7 of the said Act. and Rule 4 of the Environjne11t

<Protection), Rules, 1986 and directions of Hon'b Ie High CouN of HP issued in c-wp No

7949/2C)t 1 , C:\VP No' 795 1 /201 1 & also considering the recommendations of the F.xpcH Conlmince

constituted bY Hon'bIc National Green Tribunal in the matter of o. A. No. 358 of 2016 titlcd as

Bhag Singh V5' Union of India & C)1-S-' is pleased to issue the guidelines;’ directions as fo11o\vs for

all Stone Crusher Units (hereafter refe11'ed to as the Unit ) so as to exercise greater control and Til)iI

OveF the stone CIUShing operations to save the environment and ecology of the State9 with
irnmediaie e-l'!ect. namely:.

I. Site Suitabiiitv:-

1.1 Norms:

t It:J Ii: 5giiT: o c:::: ::: I =;i :re t :: 1 ] :i\ 1 ]ri:P : ::sP 1: tIIT: laiViET::;ill ! ::::;:\JlluJt• =iT:: ill IT ! : Ill:
namely:- ' ' '’ --- ----- -- ---'

\,L

I I ;’ ’' f '
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Sr. I Criteria
No.

II I Minilum a lance from
i National lliEll\\av.

TNa;Kl=distanc; ltanl
i State Hjgh\vir
BRa1 nun;-iiitance ftonl
!ink
road (PNIGSY,
NABARDfWorld Bank

sponsored/other
District-roads)

)

3

mr =1 distance from

District beadquaners

(distance to be
measured from the outer

of the municipal limit of
the District

Headquarters)

Minirnum dti;lance from

to\rn or Notified Area

Committee

(distance TO

linlit/N agar

Nigam.-'Nagar
Palika''NaRar Palrchnya!

mI Jima 'i;il
village at)adi-doh

ml;iluu a1 iiMa nciiTI

Flospita I & Educational
Institutions

it. Mir;m;Flci
fr'otn spring, c:tool,
funclionitl u'atcl

supply scheme
includin li ItS

FCSCfV{) IT

nreasurcd frarn
the outer

municipal

4

5

of the

6

7

{

b, Millin lum distance

from a pcrcolation
\veII. sewerage

tTealmcnt plant.
water inflltrati011

galleries.

MiniilMa=imc
lakes. wetlands and

reservoir of injgation

scheme. hydro po\ver

projects

9

Distance norms { Distance

for existing stone ! the

erushers (crow;

fljght. distance in

meters) set up
after Year 2004

to May, 2014

Distance norms

for existing
: stone cruslters

(crou' flight,
i distance in

meters) set up

priOr to yeat
2004

4

1 50

3

50 ( Horizontal

distance}

50 iSO

75

i

1 5001 500

1 500 15 00

he

500

tOOO

250

300 (11orizort tal

distancet

1 00

500 500

i

sed distance for
Stone I the Stone crushers to

(crow ! be set up in future,
nights distancci (crow flight, distance
in meters) asI in meters) from the

issuance of the
Notification Dated

]Xg.=qhH202 r

per
Notification
dated
29.05.2014

5

1 50

100

SO 50

(condition \viII not

be applicable to

other roads except

as specified in col.

(2))

1500

1 (ICIO

5(To

1 000

100

(excluding

spring. canal)

100

A'-iiB

15rl

1 00

1500

(may be read as 300

meters in col. (3} as

per amendment ride
notification no. STE-
E(4)- 1/ 2003-1 dated

25-04-2006)
IOt)0

(may be read as 300

meters in col. (3) as

per anlendment vide
notification No, STE-

E(4)-1/ 2003-1 dated

25-04-2006)

500

loon

1 00 (excluding spllng,
canal)

100
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Minimum dl s; lance from E 500

natural water spring

m;mCI
notified

Mi11inluln distilcnr
sanctuaFI es

Minimum dRlance froln

bridge sight

Minimum diLtal{ce from

the

canal and perennial
rivu Jets

iVf;/e:-

1.2 Notes:

1.2.1

1.2.2

1.2.3

i .3

1.3.1

1.3.2

\&.

3 1 ? ; ge

100 (as al Sr

?'\;o. 8

, ia)
2000

1000

700 ups£rcarn
300 downstream

:00 upstream
300

downstrcaln

100

200 upstream
300 don’nstream

( 1 00 for canal)

Keeping in view the representations received from SIone Crt Isilcr Owners. Associations from time to

time \v.r. r. inlerpre£atioli of above applicability of Rerun leters con31nittee .fell imperative to clari,fy

i , The recommendations are prospective in na lure and sha it be inlpc>sed from date or no{i$cation
jor future

3 . Sllnilur ly. aplriica:3iiiiy tIl iIIe earlier nottjicutiolls ISSued on dated 29.V+,2( Ii13. it). i)9.2{X)4. ;U_

114-3066 aIIa !9.Ii$.:£li4. dre ai>iiI Ill- pl'ospcc-live r.g. tile regu!,IIar\' authorities n\list take note

!ha! the stone crtISIlers set up prior lo 29-04-20Q3 viII be governed b} the parameters of col. (3}.

I/zur

All distances shall be measured as crow flies from the hi£;hesI node of the crusher'

convcYot belt to the outer periphery of the revenue unit or the municipal limits or the
pcriphe ly of the feature concerned.

In the guidelines distances are relaxab Ie in the case of any natural barrier beTween the

site of the Unit and any of the features indicated in the guidelines Natural barrier may be

den11ed as “any natural physical entity except any kind of River/Khdd/NailraI

Stream/Tree Canopy which obstlricts the physical view dud /or prevents the movement

of Air and Noise so as to keep Air and Noise Pollution within prescribed limits".

FIle Government may relax thc guidelines for a limited period in specific cases wherein
$.ettlng UP of stone crushing unit is neccssaIY ill public interest but it is 110t practicaljy
feasible !o adhere to any or all of the guidelines? provided that such relaxati i.)n will bb

Fonsldeled onIY on the mconrlncndafion of the Joint Inspection Committee as proposed
in Para 1.3.2.

In case of Shilnla Town the sitting nornrs shall be as per the directions of the Honsbic

High Court of 1--Iilnachal Pradesh dated 26.07.1993 in Cbvp No. 51 of 199 titled as

Court on its own lnotion versus State ofT'Iinrachal Pradesh & O(hers,’'.

Joint Inspection Committee for site appraisal:

The U.nit shall appIY /obtain “Provisional RegibUation" from the Department of
9dus Fic! foE ob.taiping pre-production clearances from other Government Depdrtlnents.

:he siT fOF settIng- UP The Unit shall be appraised and approved by the Joint Inspection
Committee consisting of the following:-_

Sub-Divisional Officer( Civil) c011cenled

F)ivlsionai Forest Officer or his represen£ative
Repnsentad\’e of HP State Pollution Control Board

Executive Engineer, HPPWD or his representative

Executive Engineer, JaI Shakti Vibhag or his r,.presentaIl\,e

1.

2.

3.
4.

5.

Chairrua ll
i\4eluber

Member
N/lcnrber

N<tembei'
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6.

7.

8.

9.

Representative ofDepaKlneu£ of Tourism

SUIveyor
Soil Conservation Expert fro in Agriculture Department equivalent or
above Sub Divisional Soil ConseITation OffIcer

Geologist or Mining Officer

Member
Member

Member

&IcI IIber Secretary

1.3.3 The Committee constituted in Para 1 .3.2 is in supersessio ll of the Industries Department

Notification No. Udyog I (Ghb) 4- 1/85-II dated 26.04.1993, 24.12. 1998 and STE-

E(3)5/20014 dated 29.05.2014. The approval of the ComIuiUee shall be the basis foi

issue of clearance and approval including those of the 'l{imachal Pradesh State

Electricity Board Ltd.. Himacha! Pradesh State Pollution Control Board and permanent

registration with the Department of Industries.

2. Emission Norms and Poliution Control Measures:

2.1.1 Standards:-

2.1.2

2.1.3

The suspended particu tate matter measured between 3 nleters and 10 meters from
any process equipnrent of a tulit shall not exceed 600 microgralns per cubic me{or

The suspcndcd particulate matter contribution value at a distance of 40 meters from a

controlled isolation as \veII as From a unit located in a cluster shall be less than 600

mgNm3. The measurements are to be conducted at least twice a month for all the 12

nlonths in a year.

The noise levels (leg.> shall be maintained within the standards for noise as specified in
Schedule -III, of the Environment (Protdction) Rules. 1986.

2.1.4

2.2 Pollution Control Measures:

2.2. i Every unit shall provide a wind breaking wall along with suitable enclosure to
ensure adequate dust containment.

E\'ely Unit shall have a dust suppression system with water spray and sprinkling system.
Dust extraction and collection system shall be provided at crusher and t;ansfcr
points in every Unit.

Every Unit shall have adequate water supply along with at least two days water

storage facility for running pollution control equipments.

Facility for regular cieaning and wetting of the ground shall be provided.

Trees of stlit-able species shall be planted to develop a green belt within and along the
boundary of the premises.

E\-efY Unit shall have a separate energy meters for pollution control devices wherever
the eneFgY is consumed for operating them and record {hereof shall be maintained and

made available to the IIimacho I P!'ade.sh State Environlncnt Protection and Po}}dion

Control Board (hereinafter referred to as State Board) whenever demanded

The stone crushing unit shall be providcd with acoustic enclosure near jaw sheds and

shall be pFoperIY designed and approved by the State Pollution Control Board as per
Central Pollution Control Board norms to control noise pollution in accordance with 'the
Environment (PI'otecTiolr ) Act. 1 986.

Dust suppFession s>6tcmt watef sprinkler used in stone clusher shall be of uniforIn

technologY as it was noticed that at different location different kind of sprinkler system

were being used which were observed and found to be causing wastage of wat; and

excessive use of water- The mist. spraY nozal system being quite efficient in controlling
the dust polluTion, shall be in>;lai}ed for dust suppression.

2.2.2

2.2.3

2.2.4

2.2.5

2.2.6

2.2.7

2.2.8

2.2.9

\h.
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i

f,

2.2.10 The wind breaking walls shall be reconstructed scientifically with application of wind
rose diagram for the unit i.e. towards, the predominant direction of wind and natural
profile of the area.

2.2,li The tree plantation shall bc veHfied with comparison to the capacity, time of
establishment of the unit, proper monitoring of growth of trees shall be recorded with
photo monitoring on annual basis while giving renewal of Consent to Operate etc. linked
with date of establishlne Ilt of the units number of tree plants.

2.2.12 The water mists spray noza! sys icm shall be intcrlocked with stone crushing unit main

energy supply and water supply meter.

2.3 Further AdvancemeHt in pollution control deviees for proposed and existing units:

2.3.1

2.3.2

2.3.3

2.3.4

2.3.5

2.3.6

2.3.7

2.3.8

2.3.9

2.4 f_arameteF$ in the context of changing weather conditions in the face of C Iiinate
Change- Mitigation of irnpacts thereof;-

2.4.1

2.4.2

2.4.3

2.4.4

2.4.S

h„-

Stone CIUShers unit project proponent shall cover all the conveyor belts as wea as

provide dusts skirt at material transfer point.

Stone Crusher unit project proponent shall provide wind breaking L shape wall of hcight

more than the 3 ft from the highest conveyor belt to reduce noise pollution as well as air

borne dust emission pollution due to wind velocity as designed by a qualified engineer.

All approach n)ads and ramps shall be properly paved so tha£ it does not lead to dust
pollution.

CFUShC:F shall be covered and water sprinkling system shall be provided on cnlsher to
suppress the dust generated due to material handling ioddirlg/ unloading activities.

Regular cleaning and wetling of fIle uncovered area, ground within the premises.

GH)wing of at least thtee rows canopY of evergreen species to be planted along the
periphery of the crushing units to reduce noise as well as fugjtive emissior;/dnsI
pollution .

Speed conn i, low speed means less dust. For vehicles speeds limit 20 b'Jb/h in ! Km
periphery of unit.

Housekeeplng-clean UP SPills promptIY. Adequate toilet facilities for manpower a1 stone

crushers mId mining lease aFea shall be provided by the stone clusller owners

All the .stone clushers shall have to construct a RCC/ concrete stone masonry wall on

valleY side wherever applicable to cnsurc that the downstrcaln \valor sources ea. are not
aflecte

in of+T to .mitigate On dust emission pollution impacts in surrounding areas of stone

monjtorjng of these parameters shall be undertaken on yearly basis and tie proof ;}
nlonito!'ing with geo-tagged photographS. ' - '

In Tse the G.LC I.wind rose assEssment shall be done for all the stone crushing unit and

rea ! ! : ::::1(T sT : : : }i : : 1 11: ; ; dbe)F i re : i : i f : 5 jI :1 : : ?ITjner ::lib !!: fe ks of dust poll u tiM will
lnstall fain wat c:f hatvesting tanks of adequate capacity based on potential with rain
water use system .

!tegisUation of Stone Crusher Units with Ground Water Authority in case ground water
is to be extracted. - - - -' --- ---- '

The1 [ainwa}er. halvesting! kee plantation shall be essential/ mandatory for the stone
crushIng units in th.c State to nlitig,He the clima ie change impacts.
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2.4.6 The stone crusher \with dIg capacity >100000 tones per year sha!! install air quality
measuring sensors c.g. purpleair.com and this shall be monitored by the HP State
Pollution Control Board on real time basis.

’'The proposed conditions;nor!-Its should be applicable

retrospec lively for ali existing stone crushers of

capacity> 10.000 MT/ annum .

Impact of Stone Crusher Units location on the hydrological, soil & water conservation,

environment aspects such as air. water. flora and fauna.

2.5.1 In case of stone crusher units with wushing plants, the sedimentation tanks

commensurate to the plant’s capacity needs shall be built immediately so that e£Huents

are not drained in the open directly which ultimately feeds the river.
In that case3 the effluents from sedimentation tank shall be treated and the usable ra\v

material such as silt, soil shall be reused in field, road conshucfionp brick making etc.

PPC)visions for proper drainage scheme for evacuation of storm water needs shall be in

place

The clusher units using ground water shall register their ground water abstraction
StFUctuFes wah the State Ground Water Authority under the Ii.P. Ground Water

(Regulation & COhtrO! of Development and Managelne tg) Act, 2005. The process is
online at emerginghimacha I.gov.ill.

1 hose cfusher s using suff:ice water from rivers, khads, nallahs shall get the requisite

permission from the concenlcd Executive Engineer of JaI Shakti Vibhag.
The ngulaE water sprinkling in and around the stone crushing units is of utmost

relevance to nrinimize the dust pollution impact on nora through rai11 water harvesting
shall be done.

The effective water sprinklers shall be installed at crushing units to suppress the dust
generated at the crushing unit.

Dumping of waste mateFial in ti\’eF water source shall be colnplete ly prohibited.

2.5.2

2.5.3

2.5.4

2.5.5

2.5.6

2.5.7

2.5.8

2.6. Washing unifs-waste water treatment:

2.6,1
)3shlnq }ulit SIon.e ctushets shall consUlct adeqt+atc no. o Fcanhcn de silting chambers

The :toTe CFUSt? w lunib.hav?g.wa?hing plants shall construct sedimentation tanks as per
the plant capacity based on following calculations: - --'- “- Y

2.6.2

a)

b)

1-oF washing units nguIaf water supply is required which needs to be regulated

thr pugh .Gfc)und WateF Board’' .ial Shakti Vibhag concelned through meeting and
Fegr st ration.

100 crT washing of sand leads to - 1250 it. water is required i.e. about 1 IOO it
waste water is generated from production of sand.

e'g' A \vas?ling unit of a Stone Crusher with capacity of 2%in'h / second water supply
takes 30 minutes !Q produce 400 C-FT sand which means about:

2’.';"'-1' x 30': x GO"

1800 x 2%"''-h

450C)-5000 Itrs. of water is required for production of
400 crT sand.\h
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Every washing unit is required to built waste water de-silting chambef of Fationai

capacity i.e. for example) if the capacity of unit is

Procedure for establishment and operation to be followed bY the State Boatd:3

3.1.1

3.1.2

3.1.3

3.1.4

3.1.5

4. La fest technologies advancement and avaHabi}ity of modern machinery and

equipments for setting up of stone crusher units:

Keeping in vic\.v the technological advancenrcnts, availability of modern machinery and

equipment, in the state following technologies shall be specifically linked with capacity of

the p lanl in following manner:-

h ,_

• tO Truck per day

-20 truck per day

The water would be 100% recycled and there would be zero liquid discharge-

Vcrincddon of waste water sitting chamber and rcQycling would be a mandatory

condition for Consent to Establish & Rencwa I of Consent to C)petaLC.

The State Board shall issue conditional “Consent to Establish" to the unit only after the

Joint Inspection Committee has recommended the case and the unit agrees to fulall the.

Pollution Control measures given in para-2. i and 2.2 .
The State Board shall issue “Conse11t to Opei'ate'’ only if the unit has taken measure to

comply with the conditions given in the “Consen! to Establish”.

Every unit shall get - monitoring for Air and Noise conducted regularIY and submit the

reports to the State Pollution Control Board.
The State Board shall be the Authority to ensure the compliance of the Pollution
Control measures given on these guidelines/directions and shall do the necessary

monitoring of the unit as per schedule of monitoring approved by the State

Board/Department of Science & Technology. Ilimachdi Pradesh, ShinIIa.
Every unit shall follow any other direction(s) issued by the State Government from
time to tlnrc.

Capacity of Stone
Crushing Unit

Up to 20000 Tons/year

>20.000 10

1-oncs,'ycal

1 ,00.000

> 1 ,00,000 tones / year
and above

waste water chamber of minimum 25.000 lts. of at

least half of the expected waste watcF quantltY in one

go shall be provided.
iv{inilnum of 50.000 Its. of at least half of the expected

waste water quantity in one go shall be provided'

Covered shedTechnolog}

Conventional crusherstone

technologies, jaw crushing with or

rolling screeninwithout screen

uilh \vet lim>
nlalcria! at ho!)cr with water spray
nozal of h inch per second
caDaclt

Ja\r Flu L

Screcner with wetting of ran:

material at hoper with water spray
nozai of'/S inch per second

ci

To cover conveyor belts as

well with 110zal spraycr on

conveyor belts acoustic
ends

Closed loop system to
cover conveyor belts with
acoustic enclosures. N'ozais

s;prayer on convcyor belts
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The amendments in the ntltillcation shall be subject to any other order passed by Hon’bIc High
Court in CMP No. 8459 cli' 2019 of C\VP No. 2067 of 2019 State of Hinrachal Pradesh & ors.

Petitioners/ applicants verisu. Bhag Singh & others. C\VP No. 4342 of 2019 M/s Jai Mateshwari

Stone Crusher Petitioner/ aI!!)ticaIIt versus State of T-Iimacha: Pradesh & ors.

By order

Kalntesh Kunrar Pant, i AS

Principal Secretary (Env. S&T) to the
Governlnent of llimachal Pradesh

Endst. No. STE!-E-(5)-9/20 ? S Dated : Sh inI la-2. 29-06-202 1 .

Copy forwarded for in fortll=,. i=>II :„IJ llcccssar\ action to:-

1. The Secretary to tltr ~ io\ erIILIr. !-lilnachal Pradesh. Shimla-171 002

2. The SPS/PS to the C iiiei'\linister/Ministers. H.p Shimla-2

3. i-he Sr. Private Secl'Jt tlry to the Chief Secretary to the Government of 1.1.P.

4. All the Adminisll'ali\ c Secretaries to the Government of H.p.
5. All the Divisional (-'.?:1lmissioners in PIP

6. All the Heads of Dc-3iirtnrcnt in H.p

7. All the Deputy (’cl1111:liss;t>}lcrs, in 1-1.P

8. All the SujIct-iIIten,Ic',is ,II' I’lllice in !'I.I>

9. '1'he Director (f:n\ .. ’.'-'i. it I-ceh.}. llitnachal Pradesh.

IO, The &lclnber Sect-cl:iry. SIIt ic ("ouncil for Science & 'l'cchnolog\.'. H p.

ii . ’l'he Member Secret.„-.. . Ii IJ State Pollution Control Board. Shimla_9

12. Al_ R-cunl-Under Sc,'i'ctilrv (Lit\\-') to the Govt. oF 1-1.p Shitula_ 171002

13. All the Municipal C-.':'pol'illions H.P.

14. All the Exccuti\c t )tIlcurb.'Sccrct aries of Municipal Councils/
l-!inlachal Pradesh

15. Guard n[c

Nagal' Pancllayats in

a

(Satpai fSi;T=;3xq-’6'’'* 1
Joint secretary ( Ii,nv..Sci.&’l'ech.) to the

Govt. of H imachal Pradesh

Phone No.0 1 77-262 1 874

8
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uAFtraVUL& S

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIN4LA- 171009

HPSPCB No : 620 Date: 19/07/2024

Industry Registration ID: HP12836425 Application No : 12720989

To,
Thakur Enterprises Unit IV
VPO Dharampur, Tehsil Haroli District Una HP

Una
177209

Subject: Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining 'Consent to Opcratc' u/s 25/26 of Water (Prevention & Control
of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No

Date of issue

Date of ex

Certificate le

Previous CTE/CTO No. & Validi

CTO/BOTH/NEW/RO/2024/12720989

01 /04/2024

27/ 10/2024

NEW

2. Particulars of the Industry

Name & D :nation of the Applicant

Address of Industrial premises

Rajeuder Sin. (P, -ietor

Thakur Enterprises Unit IV,
VPO Dharampur, Tehsil Ham ii District
Una HP.
Una- 177209

218.63 lakhs

Orange

2064-Stone cruslrers

Small

Una

Capital Investment of the Indu

Catego of Indus

T le of Indus

Scale of the Ind

Office District

Capa

Raw Materials (Name with quantity per day)

Raw Materials Quantiry

57000

Unit

M.T./YearSand, Stone & Bajri

Products (Name with quantity per day)

'This is computer generated document from HPOCMMS"
To verify this document please scan the QR Code.
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Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Sand & Bajri M.T./Year Infrastructure
Material

Details of the Effluent Treatment Plant

Type of Effluent Quantity

0.920

6

Septic Tank

Pre-treatment

Mode of Disposal

Description

Domestic

Quantity(in KLD)

0.920

Method of Treatment Method of Disposal

Soak Pit/Septic Tank Soak Pit/Septic Tank

Industrial Process Pre-treatment Recycle

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

No.of
Boiler/'lleater
/Evaporator/l
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
(;Sets/Others

Type of Fuel Fuel

consumption
rate in
NIT/hour or
KL/hour or
IV13 /hour

Others Rotopactor & I Electricty
Jan, Machine

LS pep

.equircment

Type of Air Pollution Control Devices installed

Equipment Type Equipment Name I Date/proposed
date of
installation

Efficiency(% redu
ction)

Final
concentration of
pollution being
emitted

Wind Breaking
Wall. Three
Layer Plantation,
Telescopic
Chutes. Water
Sprinkicr
Covered

machinery

Others Mon Jan 01

00:06:00 IST
2024

99 9/a SPIVI less than
600

microgrammes/
Nm:3

Approved By

'This is computer generated document from HPOCMMS"
To verify this ddcument please scan the QR Code.
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Member Secretary
( H. P. State Pollution Control Board)

Endst. No.:

Copy To:-

1. The Regional Officer, HPSPCB Regional Office Una for information with direction that all the consent conditions are

complied with and all the PCDs provided shall be maintained and operated to achieve thc norms,

ANIL AHOySTIftH y

JOSHI tile;93 ;bs'£F

Ann Joshi, IFS
IVlember Secretary
For & on behalf of

( H. P. State Pollution Control Board)

“This is computer generated document from HPC)CMMS”
To verify this document please scan the QR Code.
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TERMS AND CONDITIONS

A.

1.

SPECIFIC CONDITIONS

This 'Consent to Operate’ is only for the purpose and under the provision of Water Act, 1974
and Air Act, 1981 as the case may be, and will not construedas substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory dlearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this 'Consent to Operate’.

3.

4.
1) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and

Other Wastes (Management and Transboundary iVIovement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Ruies, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

11) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within./outside premises, to avoid
public nuisance.

5.

1)

11)

111)

This 'Consent to Operate’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

IV)

6.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Siwer System (as applicable):

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement

of the afiequacy ansi efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control d6vices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control devibe/effluent treatment plant and shall maintain
log book for the monthly reading / record.

7.

8.

a)

b)

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS'’
To verify this ddcumenf please scan fhe QR Code.
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C) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters sha-11 be disposed-off in scientific manner.

d)

9.

a)

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications mentioned in 'Consent to Establish' .

The unit shall discharge air emissions through a stack of minimum height as specified in
'Consent to Establish’ and shall follow standards laid down Bam time to time.

b)

C)

d)

e)

f)

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
'Consent to Establish? .

The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuei handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17:5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

g) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

h) The unit shall ensure that terminal manhole(s) at the end of each collection system and a

manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

10.

11

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (if applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB

(if applicable).

12 The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pol]utant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/planiationguide.pdf) an along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/IVloEF/CPCB/SPCB/any
other authority concerned, shall be binding.

13.

14.

15.

16.

This 'Consent to Operate’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding (if ani).

The Board reserves the right to revoke the 'Consent to Operate’ granted to the industry at any
time, in case the industry is found violating the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from
time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board undef the provisibns of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

'This is computer generated document from HPOCMMS"
To verify this document please scan the QR Code.
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1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3.

4.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)- 11/2012, dated 29-05-2014 (if Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (if Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders ofCourt/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (if Applicable).

5.

6.

7.

8.

9.

10.

11.

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized fort reatment and sludge generatbd from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equIpment.

12. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIALCONDITIONS

"This is computer generated document from HPOCMMS"
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1. The Unit shall neither change the type of products nor shall exceed the production beyond
the approved capacity without obtaining consent of the state Board.
2. This consent of the State Board shall be only for the purpose and under the provisions of
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments.
3. This consent is subject to ratification of State Board or any litigation pending at any Court
of Law

4. Unit shall ensure compliance to the notified guidelines dated 29.06.202 1 issued by the
DEST

5. Unit shall ensure compliance to the guidelines issued by CPCB before 17.10.2024
positively.
6. The Regional Officer shall ensure that the sampling of the crusher is conducted as per the
frequency prescribed by the State Board.
7. The mining operation shall be performed strictly as per the approved EMP and unit shall
comply with the conditions of EC, Grant order/Deed and PMT.
8. The unit shall immediately provide CCTV cameras and connect with the servers to display.
9.This consent is subject to Final outcome in Hon’ble NGT vide OA No. 358/2016 as well as

in Hon’ble High Court vide CWP No. 2067 of 2019 and subjected to the outcome/decision of
Hon’ble High Court CWP No. 4994 of 2023 titles as Subhash Singh & Ors versus State of HP
and Ors

10. Unit shall apply separately for CTE/CTO-Expansion for Second EC dated 19.05.2023 of
mining lease area bearing Khasra Nos. 5452 & 5455/1 measuring 02-93-58 Hect. (Pvt.
Land/River Bed).

By Order
Member Secretary

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS"
To verify this document please scan the QR Code.
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DISTRICT ENVIRONMENT IMPACT ASSESSMENT

AUTHORITY(DEI AA) , DISTT UNA, nIM ACH AL PRADESH
R'TINISI'lt\-- or l=NVll{ONM ENT FOREST 8.CLIMATE ClIAN(JE, GOVLRNMENr OF INDIA#

AT MEETING 11 ALL 0/0 THE DEPU'IV COMMISSIONER DISTT UNA

No. DEI AA/Una/EC/201 Dated: }/ a oZ -2018

To

vG. Rajcnder Singh,

Prop. M/s Thakur Enterprises,Unit-III,

VPO Gondpur Jaichand, Tchsil Haroli DisH. Una (IIP)

SUbject:- Project proposal for extraction/collection of Sand, Stone & Bajri for
further use in stone crusher - Environnrental Clearance-reg.

This has a reference to your application dated 01 st March, 2018 seeking prior

Sir,

environmental clearance for the above projcct under Environment Impact Assessment

Notification, 2006. The proposal has been appraised as per prescribed procedure in the light
of provisions under the Environment Impact Assessment Notification, datcd 14111 September

2006 and 15th January 2016, on thc basis of documents viz; Form- 1 M, Prc feasibility report,

approved mining plan etc. by the District Expert Appraisal Committee constituted by thc

competent authority in its meeting held on 02nd April, 2018. The said project involVes

following salient features:

(a) Project Type

(b) Project Location

Extraction/Collection of Sand, Stone & Bajri.

Khasra Number 99 in over an area measuring

02.22-85 ILcct. falling in Mauza /Mahal
= nO q=F

Gondpur Jaichand, Tellsil Haroli, District Una

(HP)

57000 ’rPA

02-22-85 heel (Private land)
(c) Project Capacity

(d) Mining Area
(c) Institutional Mccllanisnrs

for Env. Protection The following will be responsible for
maintenance of APCD’s:& solid waste

Management sites

(i) Opcrational Phase: Project Proponent

(f) \Vorking plan Strictly as per Mining Plan approved by

Geological \vinE of Industries department,
llinlachal Pradesh

7 years from the date of issue(g) Validity period of EC

,1.he DEI AA bxt\mined the proposal in its meeting llcld on 28th May, 2018 and considered

the recommendaLions made by DEAC in its meeting held on 02"d April, 2018- After

considering the rcconuucndalions of the District Level Expert Appnrisal Comrnitke, thE

District Iivet Environnlcntal Impact Assessment Authority accords Environmentll!

Clearance to the project as per provisions of liIA llotincation Noi S.O.1533 dated 14'’:

Ccptcnlbcr 2006 and S.O. (1'1 1 ) E dated 15ll' Jiuluury 20 16 of Ministry of Envirunl trent .a.nd

Ii,11.CH. (jOI SItbit,ct to strict compliance ol' lcrnls mId conditions as nrcntioncd heIn"’- 'l'llC

iltltltnril\ reserves thc riBlus III rcvisit'. rcvc'kr or ill Ipose additional condition at an) 'itu3c

Sh }!tl,clllk'r hIll-{/I I'I ip \! .. ! it'll*nr 1IHc1 in Ij"'
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@' Part_A_ Spccinc Conditions:

i

ii.

iii+

iv.

Vie

V.

vi.

vii.

viii.
ix.

11IIIII111 B

xio

xiio

xiii.

Part-B- General Conditions:

No change in mining technology and scope of working should be made without prior approval of
the MoEF&CC.

No change in the calendar plan including excavation, quantum of ordinary earth, (nrinor tninl3ml>
should be made.

Data oi1 ambient air quality should be regularly sllbn lined to the MoEF&CC including its Regiona!
office k3calt.d at Dcllrddun and the State Pollution Control Board/ Cclltral Pollution C’onttol Board

i

ii

iii.

The project proponent shall obtain Consent to Establish and Consent to Operate from the Himachal

Pladulr Pollution Control Board and effectively inlplement all the conditions stipulated therein.

En\'ironn lent clearance is subject to final order of the 1-1on’bIc Supreme Court of India in the matter

of Goa Foundation Vs. Union of India in \Vrit Petition (Civil) No. 460 of 2004 and Notification No.-
Z.11013/98Q014.IA-II(M) dated 15.1.2016 & 20.12016, issued by Ministry of Environment Forest

& Climate Change, Govt. of India,as may:be applicable to this project
EfTecave safeguard measures shall be taken to control particulate matter level so as to ensure that

these are\vithin permissible limit.

Regular monitoring of ambient air quality shall be carried out and records maintained. The results of
monitoring shall be submitted to MoEF&CC and its Regional Office and CPCB, SPCB ngululy.

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas

prone to air pollution and having high levels of particulate matter such as loading and unloading

point and all transfer points. Extensive water sprinkling shall be carried out on haul roads. It should

be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the Central

Pollution Control Board in this regard.

The project proponent shall undertake adequate safeguard measures during extraction of mateda]

and ensure that due to this activity the hydro-geological regime of surrounding area shall not be

afFected, Regular monitoring of ground water level and quality shall be carried out around the mine
lease area by establishing a network of existing \veIls and installing new piezometen during the

mining operation. The periodic monitoring [(at least four times in a year - pre-monsoon (April May),
monsoon (August), post-monsoon (November) and winter (January); once in each season)] shall be
carried out in consultation with the State Ground Water Board/CentTal Ground Water Authority and

the data thus collected may be sent regularly to the MoEF&CC and its Regional Office Dehradun,

the Central Ground Water Authority and=the Regional Director, Central Ground Water Board. If at
any stage, it is observed that the groundwater table is getting depleted due to the mining activity,
necessary corrective rneasures shall be carried out.

The project proponent shall submit consent from tube u'eU owner to provide water to cater the need
of protect

Ve'hiculdr emission shall be kept under control and regularly monitored. The mineral trarEportation

shall be carried out Mough the covered trucks only and the vehicles carrying the mineral shall not be
overloaded.

No drilling and blasting operation shall be carried out.

Mineral handling area shall be provided with the adequate number of high efficiency dust extraction

system_ Inading and unloading areas including all the transfer points should also have efficient dust

control arrangements. These should be properly maintained and operated.
Periodical medical examination of the \workers engaged in the project shall be carried out and

records maintained. For the purpose, schedule 6f health examination of the workers should be drawn

and foIIo\vcd accordingly.

The project proponent shall create civic amenities, slnitary facilities such as toilet and water tank,

teml;ora-ry shed -for he workers including approach road to the villagers.

Th; project authority shall implement suitable conservation measures to augment ground water
resofrc is in the area -in coruultation with the Regional Director, Central Ground Water Board.

The projet..t proponent shall undertake all the commitments made during the pnsenta6on and

enfciively addrus the concerns raised by the committee members of DEAC as \yell as during
consideration of the project, while implen\enting the project.

\h R, Ijent icI Suul1 llrap \I's FttdI,ir 1:urcHInsas PIUP 3 cfd
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it. once in six months. Provisions contained in notification no. B-29016/20/90/PCI- I dated 18.1 1 .2009

should be alto\\red for monitoring.
Personnel working in dusty areas should wear protective respiratory devices and they should also be

provided with adequate training and information on safety and health aspects.

A separate environmental management cell (vial qualified personnel should be set-up under the
control of a Senior Executive, who \viII report directly to the Head of the Organization.

Tbc funds earmarked for environmental protection measures should be kept in separate account and

should not be diverted for other purpose. Year wise expenditure should be reported to the

h4oEF&CC and its Regional Office located at Dehradun.

are project authorities should inform to the Regional Office located at Dehradun regarding date of
financial closure and final approval of the project by the concerned authorities and the date of start of

land development work.

The Regional Office of this Ministry located at Detuadun shall monitor compliance of the stipulated
conditions. TIle project authorities should extend full cooperation to the officer (5) of the Regional
Office by furnishing the requisite data / information 1 monitoring reports.

The project proponent shall submit six monthly reports on the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard copies as well

as by e-maII) to the MoEF&CC, its Regional Office Dehradun, the respective Zonal OfTice oF
Central Pollution Control Board the State Pollution Control Board. The proponent shall upload the

status of oornpliance of the environmental clearance conditions, including results of monitored data

on their website and shall update the same periodially. It shall simultaneously be sent to the
Regional Office of the Ministry of Environment and Forests, Dehradun, the respective Zonal Office
of Central Pollution Control Board and the State Pollution Control Board.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat ZilaPaHsad/
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/

representations, if any, were received while processing the proposal. TIle clearance letter shall also

be put on the website of the Company by the proponent.

The State Pollution Control Board shotlld display a copy of the clearance letter at the Regional
office, District Industry Centre and the Collector's office/ TehsildaI’S Office for 30 days.

The environmental statement for each financial year ending 315t March in Form-V as is mandated to

be submitted by the project proponent to the concerned State Pollution Control Board as prescribed

under the Environment (Protection) Rules, 1986, as amended subsequently, shall .also be put on the

website of the company along with the status of compliance of environmental clearance

conditionsand shall also be sent to the Regional Office of the MoEF&CC, Dehradun by e-mail.

TIle project authorities should advertise at least in tIVO local newspapers \\’idely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the

clearance letter informing that the project has been accorded environmental clearance and a copy of
the c]eararce letter is available with the State Pollution Control Board and also at web site of the

MoEF&('c, at http://envfor.nic. in and a copy of the same should be forwarded to the Regional
once of MoEF&CC at Dehradun.

iv.

Ve

vi.

vii.
;

i

i
l

viii.

ixo

j

X+

xi.

xii.

Xijja

Part-C- Special Conditions:

i.

ii.

Green belt of the adequate width and density preferably with loCal species along the periphery of the

plot shall be raised so as to provide pmteqtion against puticulales and noise.
Ambient noM levels should conform tb residential standards both during day and night. Only

limited necessary construction should be done during night time. Fortnightly monitoring of ambient

air quality (SPM? s02 and NOx) and equivalent noise levels should be ensured during constructior!

phmc should be closely monitored during construction phase so as to conform to the stipulated

standards fixed by the cornpetent authority.
The DEI AA reserves the right to add additional safeguard measures subsequentIY. if found

necessary, and to take action including revoking of the environment clearance under the provisions

of the Environment (Protection) Act, 1986, to ensure effective implementation of the suggested safe

guards and lucas tires in a dIne bound and satisfactory manner.

All other stalutory clearances shall be obtained, as applicable by the project proponents.

iii.

iv.

SII licycnthr Singh.Prop :\t s Tllakllr I';lUerful-rx Page 3 of+
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{' .\ U 11tc PrQjwt llmpQncnt mily sack extension of wlidity period oF linvirmuncntnl Clearance (IiC :) iII IcI

the c\piry of validity period of the EC its per provisions contirincd iu lilA NotiilcutiulIB zooa iUhl

subsequent anundnrcnt there under.

The Envimurucntal Ctc:intncc shall be subject to the condition that the l’Inject ltrojlultcllt shall obluill
prior grant QrdcNrcl lovat ofluinin g tense RuIn tIle colupctcnt authority.

11 tc Prujut Proponent shall carryout activities proposed under CSR and shall subluit tIle compliance

upon within a period of three months IIon I the date of issue of this letter.

Un Authority nscwcs the right to inspect the site at any tinru citllcr tllrou&th in<tividllnl Inclnt>cm or

collectively as a team to ascertain whether the conditions as inlposcd during the grant of
En\'ironn\cut Cle3mncc are being strictly adhered to by the project proponcllt or not. In case of any

violation of these conditions, the Authority reserves the right to cancel IIlo l;nvironnlcnt Clcnnu}cc

issued in favor of the project proponent and also to rccolnnlcnd thc cancellation of nIininE lease to

the Appmpdatc Authorit}\

vie

vii.

viii.

I

I

}

hIclnllc}aWry
(DEIAA),Distt Und

EndS. No. DEIAA/UnnFECDO IS/ Dated : /20 18

Copy to following for further necessary action:

mle Secntary Member (Environment), Ministry of Environment Forest & Climate Change, Indira
Par)avaran Blrdwan, Jar Bash, Road, Nc\v Delhi-110003

Tbc Chainnan Central Pollution Control. Board, Him Parivcsh Bha\van, CBD-cunl.office
Complex. EaSt Arjun Nag3r, Nc\r Dcltri. 110032

3- TIle Chairman Himachal Pnrdcsh, State Pollution Control Board. Shimla-171009

q- Tlre Director (Environment, Science and Tcclurology) to the GoHP, Shinlla- 171001

5. Advisor (IA), blinisay of Environn lent Forest & Climate Change, Indinr Paryavanln Bhawan, Jor
Bull, Road, Ne\v Delhi- 1 10003.

6. Additional Pr. Chief Conservator of F6rests, Ministry of Environment Forest & Climate Change,
Regional GRice, Dehradun C/O Forest Research Institute. PO New’ Forest. Dchnrdun. Uttrakhdnd

7. bloniiaring Cell, Ministry of Envimnnlent Forest & Climate Change, Indira Pdryavaran Bhaw,ruB
Jot BagII, Road, Ne\v Delhi- 1 10003

8. Record File.

1

q

248006

a

Mentder Sccrcta,y
(DEIAA),Distt Una

Sh’ Rajcndcf Singh Prop. II s llktklir f lurrpri.\es Page q Q'4
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Government of India
Ministry of Environment, Forest and Clirnate Change
(Issued by the State Environment Impact Assessment

Authority(SEiAA), Himacha! Pradesh)

To,

The Owner

RAJENDER SiNGH

H. no 1 18, phase-Iv, Himuda colony. Rakkar, District-Una, Himachal
Pradesh. -174430

Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA NoUfication 2006-regarding

Subject:

n\a
3
R
a
Rg
C

i
I
a
a)

.S
C/)
-nUll,

IS
C
q)

E
C

.gb
Is

g
a

g
Pi
It);

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted td the. SEIAA vide proposal nuMber
SIA/HP/MIN/280095/2022 dated 25 JUn 202.2. The particulars of the environmental
clearance granted to the project are as below.

EC23BOOI HP169251EC identification No.

File No.

1.

2.

3.

4.

5.

HPSEI AA/2022/958

NewProject Type
B2

1 (a) Mining of minerals

Category

Project/Activity including
Schedule No.

Sh, Raji6der Singh Prop: M/s Thakur
Enterptibes Unit.IV

Narne of Project6.

Name of Company/Organization RAJENDER SINGH7.

8.

9.

Location of Project
TOR Date

Himachai Pradesh
N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

{e-signed)
D.C. Rana

Member Secretary
$EIAA - (HimachaI Pradesh)

Date: 19/05/2023

Note: A valid environmental clearance shall be one that has EC identification

number & E-Sign generated from PARIVESH.Please quote identification
number in ai! future correspondence.

This is a computer generated cover page.

File No. - HPSEIAA/2C)22/958 Date of Issue EC - 19/05/2023 Page 1 of 7
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Statuary Compliance
This Environmental Clearance (EC) is subject to orders/ judgment of Hon'b Ie Supreme Court of IndIa. den'ble HIgh

Court, HarI’Ue NOT and any other Court of Law, Common Cause Conditions as may be applicable.

1

2 The Project proponent complies vf}th all the statutory requirements and Judgment of Hon'ble Supreme Court da led 2"

August 2017 in Writ Petition (Civil) No 114 of 2014 in maIler of Common Cause versus Union of tna;a & Ors before

commencing the minIng operations

3 The State Government concerned shall ensure that mining operation shall not be commenced :III Pie cnilre conlpensahon

levied, if any. for illegal mining paid by the Project Proponent through theIr respective Depm irneal ol !vljqlo g & Geology in

strlcl compliance of Judgment of Han'ble Supreme Court dated 2'' August. 2017 in WrIt PeiIUcn (Cr/lit NO 114 of 2614
in matter of Common Cause versus UnIon of IndIa & Ors

4 This Environmental Clearance shall become operational only after receivIng formal NBWL Clearance from Mo:F&CC

subsequent to the recommendations of the Standing Committee of NatIonal Board for WildIIfe . IF applicable to the ?’eject

5. ThIS EnvIronmental Clearance shaH become operatIonal only after recetvin9 formai Forest Clearance jFC) uncicr the

provIsion of Forest ConseNaHon Act. 1980, if applicable to the Projecl

6 Project Proponent (PP) shall obtain Consent to Operate afier grant of EC and effectively implement all ihe condItions

stipulated therein. The mining activity shall not commence prior to oblaining Consent to Establish / Consent to Operate

from the concerned State Pollution Control Board/Committee.

The PP shall adhere to the provision of the Mines Act, 1952, Mines and !Uinemi (Devetopmen I & Regu:a ibn) Act 2015

and rules & regulations made there under. PP shall adhere to various circulars issued by Directorate Genera! Mines

Safety (DGMS) and Indian Bureau of Mines from time to time.

7

8 The Project Proponent shall obtain consents from all the concerned land owners. bebe start of mining OWntloqs. as

per the provisions of MMDR Act. 1957 and rules made there under in respect of lands which are not owned by il

9 The ProJect Proponent shaH foIIo\v the miligatlon measures provided in MoEFCC s Once Memcrandy;r No Z-

11013/57/2014-iA.II (M) dated 29th October. 2014. tItled –Impact of mining actIvitIes on Habitatlons-Issues reiated to

the m,nIng Projects where in Habitations and VIllages are the part of m'ne lease areas or Hat)italions ana villaGes are

surrounded by the mine lease areaj}

IO Tne ProJect Proponent shall cb Iain necessary prIor permission of the competent authoaues br aray\'! Ol reqUISIte quali:ty
of surface water and from CGWA for WIthdrawal of ground water for Inc! projec!

11 A copy ot EC letter WIll be marked to concerned -Penchayat / local NGO etc II any, 'ro'II whom suggestlo” /
representation has been received while processing the proposal

12 State Pollution Control 8oard,’Committe9 shall be responsible for display of this EC letter at its RegIonal oFIce DistrIct

EC Idenufication NdndWB®glXr#n©r©gNbc©F§©M JnMIMb@f95© dEne of Issue EC - 19/05/2023 Page 2 of 7

q.

Tbis has a reference to your proposal No SIA/HP/MIN/280095/2C)22 submitted online for grant of EnvIronment Clearance The

proposal has been appraised as per prescribed procedure in the light of provisions under the Environment impact Assessment

NotificatIon. dated 14" September 2006 on the basIS of cocuments viz: Form-l. Pre-feasibility Reporl. EI/VEMP etc. by the State

Expert Appraisal Committee constituted by the competent authQrity in its 90" mee(ing held on 23~ & 24": March. 2023 wan

following leature s

a. Online SEIAA Proposal No, SIA/HP/MIN/280095/2022

HP SEE AA/2022-958

Extraction of Sand, Stone & Bajri.

Khasra number 6503/1 falling in Mauza/Mohal-Badehra. TehsH Haroii. Dist{. Una. HP

Name & Address

Project Location with Khasra
Number

Jama!>andi

Land Status

Project Capacity

Mining Area
Leases within 500 mtrs.

Letter of Intent

b.

C.

d.

e.

f.

9.
h.

i.

Jamabandi for the year 2014-2015
Private Land.

58.726 TPA.

02.95-10 Ha, Private land. river bed

No mining leases exist wiihin 500 meters:

Letter of Intent issued on dated 09.08_2021

(Valid for one year i.e. up to 08.08.2022)

Strict}y as per Working.cum-Environment Management Plan approved by Geo:ogical

Wag of Industries Department. Hlmachal Pradesh

Capital Cost- Rs.3.70 Lakhs, Recurring Cast- Rs 1 05 Lakhs/PA

As per the Ad(Ii{ional ConditIon irnposed at Sr No. L (1 )

The fOllOWIng will be responsible for maintenance of APCDs ana Solid Waste
Manacement sites

i) Construction phase: Developer/ Project Proponent

Ii) Operabonal Phase Developer/ Project Proponent

5 Years or uplo the date of vaIla mining Qian whichever IS earIIer

j. Working Plan

Proposed EMP Costs

Proposed CER Costs
Institutional
Mechanisms for Env.

Protection

k

1.

m.

n. Validity period of EC

The SEIAA examined the proposal in iis 61$ 1 meeting held on 2151 April, 2023 and considered the recommendat,ons made by

SEAC in its 9(P meeting held on 23'd & 24:1’ March, 2023. After considering the recommendatIons of the State Level Expert

Appraisal Committee. the Sia ie level Environmental Impact Assessment Authority accords EnvIronmental Clearance to the project

as per provisions of the EIA Notification No. S.O. 1533 dated 14R1 Septernber, 2006 of Ministry of Environment & Forests. Gol

subject to strict compliance of terms and conditions as mentioned below. The AuthoRly reserves the righ£ to revise. revoke or

Impose additional condition at any stage.

A.
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13

14

B.

1.

2

Water quality monitoring and preservation

in case, immediate mining scheme envisages intersection of ground water table, then Environmental Clearance shall

become operational only after receiving formal clearance from CCWA. In case, mining operation involves in:ersection of

ground water table at a later stage. then PP shatl ensure that prior approval from CGWA antI kloEFCC is m 'Ham 5efore

such mining operations. The permission for intersection of ground water table shall esseniia:V De basec on ce:dIed

hydro-geological study of the area.

Regular monitoring oi the nav/ rate of the springs and perennial nallahs flowing in and around the mine :ease shaH be

carried out and records maintain. The natura! water bodies and or streams which are flowing in an around the vIllage,

should not be disturbed, The Water Table should be nurtured so as not to go down below the pre-mining period. tn case

of any water scarcity in the area, the Project Proponent has to provide water to the villagers for iheir use. A prOViSIOn tor

regular monitQdng of water table in open dug wall located in village should be incorporated to ascertain !he impact of

mining over ground water latHe. The Reporl on changes in Ground water te7el and q.ality sheP be subm'I:ec on six'

monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department ; State Po liu lion Controt

Board & SEI AA

l

2

3 Project Proponent shall regularly monitor and maintain reCOrds W.r.t. grouna bvaler Fevel and quaIIty in anc arounc: the
mine lease by estabIIShIng a network of existing wells as well as new pie70-meter lnsta:;2bons during the mIn'ng

operation in consultation with Central Ground Water Authority/ State Ground Vfaler Department The Report on changes
in Ground water level and quality shaH be submitted on six.monthly basis to the Regional Once of the X4inistry, CGWA

and State Groundwater Department / $tate Pollution Control Board.

The Project Proponent shaH undertake regular monitoring of natural water course/ water resources/ springs and perennIal

nallahs existing/ flowing in and around the mine lease and maintain its records, The project proponent shall undertake

regular monitoring of water quality upstream and downstream oF water bodies passing within and nearby/ adjacert Io the

mine lease and maintain its records. Sufficient number of gullies shaH be provided at appropriate places \within Re :ease

for management of vlater PP shan carryout regular monitoring v/ r.t pH and included the same in monllohr'g plan. The

parameters to be monitored shaH include their water quality vis-a-vis sullabiliiy br usage as per CPC8 Cq lena and flo\v
rate. It shall be ensured that no obstruction and/ or alteration be made to water bodies during rnlntng operat:ons without

jusli6c.,ation and prior approval of MoEFCC, The monitoring of water courses/ bOdIes existing in :ease area shall be

carried out four times in a year viz. pre.monsoon (April.May), monsoon (August), post-monsoon (November) and WInter

(January) and the record of monitored data may be sent regularly to Regional Office. MOEFCC, SEIAA. Central Grouna

Water Authority and Regional DIrector. Central Ground Water Board. Slate Pollution Control Board and Cen Jai Pollution

Control Board. Clearly shOWIng the trend analysIS on six-monthly basIS

Quality or polluted water generated From mIning operations whIch InclUde Chemica! Oxygen Den:and {C0:)) in mines run'

oH acId mIne aralnage and meta! contaminatIon in runoff shot' be morI:ered alorg with -cia; Suspended S3'i(is :-DS)

D,ssolvec Gxygen {DO), PH and Total Suspended Soilas (TSS) The monitored aata snai' be upioaaea or :'c webs Ie al

the company as well as displayed at the project site in publIc domaIn. on a dISPlay !>cara. at a sailable loca!.on 'ca’ ;he

main gate of the Company. The CIrCUlar No. J. 20012/1/2006.IA,II {M) dated 27.05.2009 issued oy MIr: istry of

Environment. Forest and Climate Change may also be referred in this regard

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis to augment

ground water resources in the area in consultation with Central Ground Water Board/ State Groundwater Department- A

4

5

6

q

EC Identifi„tion NdPPWbngDgqP4Pq WgBfectpf@dOpe%gEeXAMMeggigIanMcgEeC;#cMjgnnuaW,g, 3 of 7

C.

\A

The Project Authorities should widely advertise about the grant of this EC letter by printIng the same in at least tv/a local

newspapers. one of which shall be in vernacular language Ot the concerned area The advertisement shall be done withIn

7 days of the issue of the clearance letter mentioning that the instant project has been accorded EC and copy of ne EC

letter is avaIlable with the State Pollution Control Board/Committee 3nd web SIte of the MinIstry of :rvlnnment, =oresl

and Climate Change (www.parivesh.nic.In) A copy of the advertisement may be fOrwarded to the concerned !aoEFC(;

Regional Office for compIIance and record

The Project Proponent shall inform the SEIAA for any change in ownership oF the minIng lease. In case there ,s any

change in ownership or mIning lease is transferred than minIng operatIon shall only be carried out after transter oi EC as

per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

AIr Quality Monitoring And Preservation

The Project Proponent shaH install a minimum of 3 (three) online Ambient Air Quality MonitorIng Stations WIth 1 {one} in

upwind and 2 {t\vo) in downwind direction based on long term climaiobgical data about whO direction such !ha! an angle

of 120' is made between the monitoring locations to monitor critical parameters. relevant for rn:ning ooerations. of air

pollution viz PFa10, PM2,5. N02, C02 and SOa etc. as per the methodology mentioned in NAAQS No{i'icauon No B.

29016/20/90/PCt/l, dated 18.11.2009 covering the aspects of {ransportalon and use of heavy machinery in the impact

zone. The ambient air quality shall also be monitored at promInent places like office building. canteen etc. as per ihe site

condition to ascertain the exposure characteristics at specific places. The above data shall ne dlglta ity dtsplayed WIthin 03
months in front of the main Gate of the mine site

Effective safeguard measures for prevention of dust generation and subsequent suppressIon (IIke regular water

sprinkling. metalled road construction etc.) shall be carried out in areas prone to air pollution wherein high :evels of Plv110

and PDv12 5 are evIdent such as haul road. loading and unloading point and transfer poInts The FugItive duSt emlss tors

from all sources shall be regulariy controlled by Installation of required equiprlent s.': machlner'es 3nd nnvenbve

maIntenance Use 01 suI:able watel-satuUe chemIcal dust supptesslng age''ts F'lay be explored ky be: IcI eRectlvene5s af

dust control system. It shall be ensured that air pollution level conform to the stanQaras prescribed by the $1oEFCC/

Central Pollution Control Board
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7 IndustrIal waste water {workshop and waste water from the mine) shouid be properly collecied ana treated so as to

conForm to the notified standards prescribed from time to time, The standards shall be prescrlbed througn Consent !a

Operate (CTO) issued by concerned State Pollution Control Board (SPCB). The workshop effluent shall be treated after

its Initial passage through Oil and grease trap.

The water balance/water auditing shaH be carried out and measure for reducing the consumption of 'water snail be {aken

up and reportgd to the Regional Office of the MoEF&CC, SEIAA and State Pollution Conirol Board/Conlmillee

8

D. Noise and vibration monitoring and prevention

1 The peak partICle velocliy at 500m dIstance or within ibc nearest nabliallorI wttlcttever IS closer Sr.di be mOniDred

perlodIcally as per appIIcable DCMS guIdeIInes

2. The Hluminauon and sound at night at project sites disturb the villages in respect of both numan and anirnal populalion.
Consequent sleeping disorders and stress may aFfect the health in the villages located close to minIng operations.

Habitaiions have a right for darkness and minimal noise levels at night. PPs must ensure that the biologIcal clock of the

villages IS not disturbed; by orienUng the Roocltights/ masks away from the villagers and keepIng the noise leve is \veil

within the prescribed limits for day /night hours.

The Project Proponent shaH take measures for control of noise levels below 85 dBA in the work environment. The

workers engaged in operations of HEMM. etc. should be provided WIth ear plugs /muMs All personnel Incl.iding laoorers

working in dusty areas shall be provided with protective respiratory devices along with adequa ie trainIng. awareness and

Information on safety and health aspects. The PP shall be held responsible in case Ii has been found thaI workers/

personals/ laborers are working without personal protective equipmen!.

3.

Mining plan

The Project Proponent shall adhere to the working parameters of minIng p;an which was submItted at the time of EC

appraIsal whereIn year-\'IIse plan was menlioned for total excavation i.e quantum of mineral. waste over t)ufcte'I Inter

burden and top soii etc No change in basic nrln ing proposa\ like mining technology. total excavatIon. -ri!'er81 & waste

prodUctIon, lease area and scope of working (viz. method oF minln9, overburden & clump management O 3 & dump

rninlng. mIneral transportahon mode. ulilmate depth of mining etc.) shall not be carrIed out without prIor aporo t'aI of the

SEI AA. WhIch entail adverse environmental impacts. even if it is a part of aPproved mlring plan modIfied after grant of EC

or grantea by State Govt. in the form to Short Term Permit (STP). Query IIcenSe or any other name

The Project Proponent shall get the FInal Mine Closure Plan along WIth Financlai Assurance approvea from IndIan

Bureau of Mines/Department of Mining & Geology/Deparlment of industries as required under tIle Provision of the MPaDR

Act, 1957 and Rules/ Guidelines made there under. A copy of approved final nine closure plan shall be subnhtte(1 within

2 months of the approval of the same from the competent authority to the concerned Regional Office of the MinIstry of

Environment, Forest and Climate Change & SHAA for record and verification.

The land-use of the mine lease area at various stages of mining scheme as weE as at the end-of'life shall be gove'ned as

per the approved Mining Plan. The excavation vis-a.vis backRiling in the mIne iea se area and cornspar:ding aKQresial ion

to be raised in ihe reclaimed area shall be governed as per approved mining plan, PP shall ersure Il:e mO’!:tO'Ing ana

management of rehabiiilated areas until the vegetaiion becomes self-sustaining. The COmplianCe staILs sna.i De

submitted haR-yearly to the concerned Regional Office, MoEFCC & SEIAA

2.

3.

[
Land reclamation

The Overburden (O E.} generdted during the mining operations shall be stacked at e8rma'ked OB dump 5: Ie(s) only and

It snoutd not be kept ac:Ive for a {ong period of tIme. The physIcal pararnete rs of the OB d.alps 1 he heI;-It. WI:it+' anti

angle of slope shaH be governed as per the approved MIning Plan as ou t'e guldci nes/clr:u:afs issueri by D C.M S n' r t

safety in mining operations shall De strIctly adhered to maIntaIn the stabiH ty o! toP soil/OB (iurnps The toPsoil shaH be

used fOr land reclamatIon and plantatIon

The rejecUwaste generated during the mInIng operatIons shaH be stacxed at earmarked v/as le clump SI ie{s> Only The

physIcal parameters of the waste dumps like height. WIdth and angle of slope shall be governed as per inc appFoved

MInIng Plan as per the guidelines/circulars issued by DGMS w.r.t. safety in mining operations SPaN be strictly adhered to

maintain the stability oF waste dumps.

The reclamation of waste duma sites shall be done in scientific manner as per the Approved MinIng Plan cum

Progressive Mine Closure Plan.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maIntaIn the siope stabIIIty,

prevent erosion and surface (an oft. The selection of local species regulates local cli;natic parameters and leip t-

adaptation of plant species to the microclimate. The gullies formed on slopes should be adequately taken care of as ii

impacts the overall stability of dumps. The dump mass should be consoIIdated with the help of clazell compactofs !heFebY

ensuring proper filling/ leveling of dump mass. in critical areas. use oF geo textiles/ geo-membranes ; clay I'ners /
Bentonite etc shall be undertaken for stabilization of the dump.

The Project Proponent shall carry out slope stability study in case the dump height IS more tnan 30 metus The slope

stability report shall be submitted to concerned regional office of FHoEF&CC & SEI AA

Catch drains se{{IIna tanks and siltaUon ponds of appropriate size shall be constructed around the nrlne workIng. rnl’terai

yards and Top SOIl/OB/Waste dumps to prevent run off of water and nov/ of sedimen is direcU)' Into Ihe \''ate' sod’e?

iNdIan/ RIver,' Pond etc ) The coliec ted \.valer should be utiilzea fo' wa:e'ing tne mIne a'ea q>ads 3Feec bell

deve}opmen{, plantation etc The draIns; sedImentatIon sumps eic sra!! be de.SIlled regularly oarOcul8r ly afier monsoon

season. and maInlatned properly

File No. -HPSEIAA/2022/958 Date of Issue EC - 19/05/2023

2

3.

4.

5.

6.

EC Identification No. - EC23B001HP169251 Page 4 of 7
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7 Check dams oF appropriate size, gradIent ana length shall be constructed around mine pit and OB dumps to pevenl

storm run-off and sediment flow into adjoining water bodIes. A safety margin Of 50% shall be kept ior desIgnIng o? sump

structures over and above peak rainfall (based on 50 years data) and maximum discharge in the mine and its adjoining

area which shall also help in providing adequate retention time period thereby allowing proper settling of sediments/ sIt

materIal. The sedimentation pits/ sump5 shall be constructed at the corners of the garland drains.

The top soil, if any, shaH temporarily be stored at earmarked site(s) within the mine lease only and should not be kept

unulilized for long. The physical parameters of the top Foil dumps like height, width and angle of slope shall be governed

as per the approved Mining Plan and as per the guidelines framed by C)GMS w.r. t. safety in mining opea{hRS snaII be

strIctly adhered to maintain the stability of dumps. The topsoil shall be used for land reclamaUor' and plantatIon oyrpo se

The mining lease hoideFS snail. after ceasing mining operallans. underlaRe a-grass Ing the m,nIng area ana any other

area which may have been disturbed due to their mining activities and restore the land to a condition wrlich is fit for

growth of fodder, flora, fauna etc.

8.

9

G.

1

Transportation
No TransportaNon of the minerals shall be allowed in case of roads passIng through villages/ habitations jn SUCn sases

PP shall construct a bypass road for the purpose of transportation of the minefai S leaving an adequate gap (say at least

200 meters) so that the adverse impact of sound and dust along tOth chances el accIdents could be qIiligalea Ai! cos is

resulting from widening and strengthening ot existing public road network shall be borne by the PP in consul{a IIOn vv,H

nodal State Govt. Department. Transportation of minerals through road movement in case of existIng vijlage/ rural roads

shall be attowed in consultation with nodal State Govt Department only after requIred sheng:hen'ng such that the

carrying capacity of roads is increased to handle the traffic bad. The pollution due to transportation toad on the

environment WIll be effectiveEy controlled and water sprinkling will also be done regularly. Vehiculaf emissions shall be

kept under control and regularly monitored. Project should obtain Pollution Under Control {PUC) certificate tar a,t the

vehicles from authorized pollution testing centers

The Main haulage road within the mine lease should be provided with a permanent water sprinkling arrangement !or cIus i

suppression. Other roads withIn the mine lease should be wetted regularly with tanker-mounted water sprInkling system

Tne other areas of dust generation like crushing zone, materIal transfer points, material yards etc should invarIably be

provided with dust suppression arrangements. The air pollution control equIpments like bag Rlters. vacuum suction hoods.

dry fogging system etc. shaH be installed at Crushers, belt-conveyors and other areas prone to air polluPon. The belt

conveyor should be fully covered to avoid generation of dust VIbile transportatIon' PP snail lake necessary rnea sure s !c

avoid generation of fugitive dust emissions.

2

H.

l
Green Belt

The Project Proponent shaH develop greenbelt in 7 5 m wide safety zone all along Ice m,ne- lease boundary as per the

guIdelines of CPCB in order to arrest pollutIon emanating from mining operalions WIthin the lease The whole Green belt

shall be developed withIn First 5 years startIng from windward side of the actIve fnlni’ IS area The deva'opfagRI ot

greenbelt shall be governed as per the EC granted by the SEIAA lrnspecHve of the Stipu Ia:ian mage -n approved cIIne

plan

The Project Proponent shaH canyout plantation/ afforestation in back8Jled and reclaimed area of mInlng lease, around

water body, along the roadsides, in community areas etc. by planting the native species in consultation with the State

Forest Department/ Agriculture Department/ Rural development department/ Tribal Welfare Department/ Gram

Panchayat such that only those species be setected which are of use to the local people. The CPCB guidelines u this

respect shaH also be adhered. The density of the trees should be around 2500 saplings per Hectare Adeqca:e Dbd9elary

provision shall be made for protection and care of trees.

The Project Proponent shall make necessary alternative arrangements For IIvestock feed by developIng grazIng lana '.VI in

a vietv to compensate those areas which are coming within the mine lease The development of Such grazIng land shaH

be done in consultation with the Staie Government. In this regard. Project Proponent should essentially lnlplernen! the

directions of the Hon'bIc Supreme Court \with regard to acquIsition of grazing land The sparse trees on such gfazing

ground, which provide rnid.day shelter from the scorching sun. should be scrupulously guardec/ proiecied aga:nsl feI:ing

and planiation of such trees should be promoted

The Project Proponent shaH undertake an precautIonary measures for conservatIon and 3rotecUOlt Of encla'i9ered ibf a

and Fauna and Schedule.I species durIng minIng operation. A Wildlife Coi’.serva lion Plan 5l;all oe prepared fa; the sarle

clearly delineaHng aNion to be {aken for conservation of flora and fauna The Plan shall be apnroved by ChIef VVlio Ljfe

Warden of the State Govt

And implemented in consultation with the State Forest and Wildlife Department_ A copy of WildIIfe ConservaUo II Plan and

its implementa lion status (annual) shall be submitted to the Regional Office of !he MInistry & SEIAA

2.

q„
3

4

5

Public hearing and human health issues

The Project Proponent shall appoint an Occupational Health Specialist for Regular as well as Periodical medical

examination of the workers engaged in the mining activities, as per the DGbHS guidelines The records snaII be

maintained properly. PP shaH also carryout Occupationa! health check-ups in respect of workers whlcn are hav'ng

ailments like BP, diabetes, habItual smoking. etc. The check-ups shall be undertaken once in s.x ncnUrs anc necessary
remedial/ preventive measures be taken. A status report on the same may be sent to McEFCC Regional Office SEiA-A

and DGMS on haII-yearly basIS,

The Project Proponent must demonstrate commitrnent to work towards 'Zero Ha£m' from !neir rIlnIng ac:lui ies anc carry

I

1

2

OUt Health Risk Assessment (HRA) for idenHfication workplace hazards and assess thei- polerlial rjSkS la hea*th and

EC Identification Ndje-tWO$WZ#pJFq&i8phoIFl?gq§8£e-sr$gRRR9Jb9JBgP aBqtgeJPggg,QEeYqFqV69® Hart)Y p§r89t5nJY7-he
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proponent shaH maintain accurate and systematic records of the HRA The HRA for neighbourhood has ic focus on

PUbIIC Healih Problems like Malaria, Tubercuiosis. HIV, Anaemia. Diarrhoea in chiEdren undef Five. res3ifalory inlec80cs

due io bio mass cooking The proponent shall also create awareness and educa ie the nearby commcnl:y arId workers ior

Sanilaticn Personal HygIene. Hand washIng. not to defecate in open, Women Health and Hygiene (ProVIding SanItary

Napkins). hazard of tobacco and alcohol use The Proponent shal§ carryou! base hne HRA for ali the category of \vo’kers

and thereafter ev8ry five years

The Proponent shall carry out Occupational health surveillance which be a part oF HRA and include Bio:ogic81 Mo;litertng

where practical and feasible, and the tests and investigations relevant to the exposure (e.g. for Dust a X-Ray chest For

Noise Audiometric; for Lead Exposure Blood Lead, For-Weiden Full Ophthatmologic A$$essme'’ it, for Manganese Mine's

a complete Neurological Assessment by a Certified Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic

Chromium- Fortnightly sUn inspection of hands and forearms by a responsible person. Except routIne :ests all tests

would be carried out in a Lab accreditea by NABH. Records of Health Surveillance must be kept for 30 years includIng

the results of and the records of Physical examination and tests. The record of exposure due to materials IRe Asbestos,

Hard Rock Mining, Silica, Gold, Kaolin, Aluminium, Iron. Manganese. Chromium. Lead. Uranium rleecl to be ’;ancleg over

to !he Mining Department of the State in case the Ide of the mine is less than 30 years. It would be obIIgatory for the State

MInes Departments to make arrangements for the safe and secure storage of the records including X-Ray Only

conventional X-Ray will be accepted for record purposes and not the digital one). X-Ray mug meet ILO CrIteria (17 * ' 4

Inches and of good quality}

The Proponent shall maintained a record of performance indicators for workers which incluaes (a) there should not be a

significant decHne in their Body Mass index and it should stay between 18 S '24 9 (b} the rind Chest X-Ray cornpared

WIth the base line X-Ray should not show any capacities ,{c) At the era Of lllelr lcavir'g Joo lie'e s}’c)uld oe r"-' :>!r"'lutic fl

in their Lung Functions Forced Expiratory Vo:uma in one second {;EV').Fo’ced Vita Capac ly {;VC). ard the ratIO)

unteSS they are smokers which has to be adjusted and the effect of age (d} :hea nearing st:o:dId not be afgected As a

proof an Audlogram {first and las i need io be presented), {e) they shouid not have deve:oped any Perslsten! Ba:A oaln
Neck Pain. and the movement of their Hip. Knee and other joints should have normal range of movement. (D they should

not have suffered loss of any body part. The record oF the same should be submitted to the RegIonal Once, 5BoEFCC &

SEtAA annually along with details of the relief and compensation paid to workers having above indications

The Project Proponent shall ensure that Personnel working in dusty areas should wear protective respjratory devices and

they should also be provided with adequate training and information on safety and health aspects

Project Proponent shall make provision for the housing tor workers/ labours or shall construct labour caRlos within.’cu:side

{company owned land) with necessary basic infrastructure/ facilities like fuel for cooking. mobIle !olle:s- mc:bl e STP saie
drInking v.'aier. medical health care. crdche for kids etc. The housing may be provided in the form of !empora'y st’uciures

watch can be removed after !he completion of the project related Infrastructure. The domes:ic waste waier shaola be

treated wiKI STP in order to avoid contamination of underground water.

The activibes proposed in Action plan prepared for addressing the issues raised during he Pub;ie HearIng shot; be

comPeted as per ihe budgetary provisions mentioned in the Action Plan and within IFe sill)b;a led time irane The Sia:us

Report on implementation of ANton Plan shall be subrnitted Io the concerned Regiona C>fflce of the M:n: s try SEI AA

along 'with District Administration,

3.

4.

5.

6.

7

J. Corporate Environment Responsibility {CER}

The activitIes and budget earmarked for Corporate Environrnental ResponsibIEly (CCR) as Der 'istry's O.M No 22-

65/2017_IA II {M) dated 01.05 2018 or as proposed by EAC shot, ia be kept in a sepa'a'.e bank accauRl The acliv tes
proposed for CER shall be Implemented in a time bound manner and ann,:aI report of lmplemeclalloa a! !he same along

w.th documentary proof viz. photographs, purchase documents. latitude & longitude of infrasl'yoUre devetoped & road

constructed needs to be submitted to Regional OFfice Mo£F&CC & SEiAA annually dong u’:th auditea SIa lefTrent'

Project Proponent shaH keep the funds earmarked for environmentat protection measures in a separate accolat anG

refrbin from diverting the same for other purposes. The Year wise expenditure of such funds should be reported to the

MoEFCC and its concerned Regional Office & SEIAA.

q.
l

2.

K.

1

2.

3

Miscellaneous

The Project Proponent shall prepare digItal map {land use & land cover} of the eniire !ease area once n fIve years

purpose of monItoring land use pattern and submit a report to concerned RegIonal Once of the \4oEFCC & SE iAA

fhe Pr9jet.,t AuthoriUTes should inform to the Regional Once & SEIAA regarding date of financial closures and final

approval of the project by the concerned authorities and the date of star! of land deve+oprnent woFk

The Project Proponent shall submit six monthly compliance reports on the status oF !he imptenlentaUon of the StlP.i:a tea

environr+rental safeguards to the MOEFCC & its concerned Regional Office, SEI.AA. Centra: Polluilon Control Board and
Siate PoiluUor\ Control Board

A separate 'Environmental Management CetF VIi th suItable qualified manoower should Be set-up unde; Inc COaIFOI of a

Senior Executive The SenIor Executive shall direcUy report to Heac af :he OrganIZatIOn Adequate number of a''atflea

EnvIronmental Sc,entlsts and Mining EnGIneers shall be appointed and submIt a report to RO. Mc:FCC & SE;AA

The concerned Reglonal Office of the MoEFCC shall randomly monItor comp lance of the shpulated COadlt cns 7'e

project aulhorllies should extend full cooperation to the MoEFCC oalcerCs) & competent AdlhOr;tY bY fuFnlsF: cg the
requIsite data / inforrna6on / nlonitodng reports,

4

5

L. Additional Conditions
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The capital cost (@ Rs. 4.00 bcs per s ha.) under CER, shall be deposited in he form of Demand Draft to the olfice of

Director (DEST), GOHP. The Director (DEST} shall device a plan for !his purpose wilhin one month fer thai area n
consultation with project proponent

The project proponent shall sensiUze and create awareness among people working within the project area as weI as its
surrounding area on the ban of SUP in order to ensure the compIIance of Nobncatlon published by $HoFF&CC an

12/C)8/2021 A report. along WIth photographs. on the measures taken sha:i also be Incudea io !he six monlhiy

compliance reports being submitted by the prolect proponen{s.

The project proponent shall submit kmt file of land, with revenue records. owngrsnlp de{aiis proposed for undertakIng

plantation under EMP for monitoring purpose

The project proponent, before staR of mining operaiions. shall install CCTV cameras on the minIng site covering all

angles of mining site including entry & exil points. These cameras shag be theft and tamper p'oof Where

electricity/power is rIot available solar energy based canieras shall be ,nslaHed with adequate battery backups. Date.WIse

viaea records w.r.i. CCTV camera shaH be hosted & stored on line and online po'tat IInk gaII be shared with the ofFice of

Director-cum-Member Secretary, HPSEIAA through official e-maN: dbI.hp@nic.In q

Cd

2.

3.

4

Member Secretary

State Level Environmeit Impact Assessment Authoh{y
Himachai Pradesh

Ends!. No As Above

Copy to following for further necessary acaon:

I. The Secretary (Environment), Ministry of Environment, Forests & Climate Change {Mo£F&CC). Go;

Bhavlan, Jar Ba9h Road, Ney/ Delhi - 110003 .

The Chairman, Central PoljyUan Control Board, Him Parivesh Bhawan. CBD-cum-office Complex. East Arjun Nagar
Delhi-110032

The Chairman Flmachal Pradesh State POllution Control Board, Shtmla.171009

The DIrectOr (Environrneni. Science & Technology) to the GoHP. Shimla.171001

Tr:e AdvIser (IA), MoEF&CC. Col, Indira Paryavaran Bhatwn, Jor Bagh Road. Ney/ Delk; - I1 0003

The Inlegrated RegIonal Office, MoEF&CC. cao Complex, Shlvalik i<hand L029woo:I Shlrnia RP.1

The MonitorIng Cell, MoEF&CC.Coi, Indira Paryavaran Bha\van, Jcr Bagh Road, New DethI . 1 10003
Record File

2

3

4

C

6

7

3

Dated: 2023

Indira Pafyavaran

New/

a
lb\,
I"I 'l'I ,*

Member Secrdtary

State Level Environment impact Assessment Authors:y

HiTlach at Pradesh

Signature-'lyDt\Verified
Digitally sign#>Mh. D.C. Rana
Member Secretalf

Date: 5/19/2028:13:43 PM
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9/9/24, 11 :33 AM Gmail _ Original Application NO. 666 of 2024 titled as Om Prakash & Ors versus State of Himachal Pradesh & Ors.

Ar\nLMnKL tX

@@@ Grn8 ig Regional Officer Una <pcbrouna2@gmail.com>

Original Application NO. 666 of 2024 titled as Om Prakash & Ors versus State of
Himachal Pradesh & Ors.

Mining Officer <miningofficeruna@gmail.com>
To: Narender Sharma <narendersharma.cpcb@gov.in>
Cc: Deputy Commissioner Una <dc-una-hp@nic.in>, pcbrouna2 <pcbrouna2@gmail.com>

Sun, Sep 8, 2024 at 2:05 PM

Thank you for your inquiry regarding mining activities and production quantities for M/s Shree Rudra Stone Crusher
and M/s Thakur Enterprises Unit-III. I would like to address your questions as follows:

Regarding M/s Shree Rudra Stone Crusher:
No mining activities were carried out in the lease area, as the crusher only received consent to operate from the

Pollution Control Board in July 2024. Therefore, there is no production data to report for the years 2021, 2022, and
2023 under the Environmental Clearance (EC) granted on July 15, 2021.

Regarding M/s Thakur Enterprises Unit-III:
It is informed that the production details for M/s Thakur Enterprises Unit-III for the years 2018-2023. May kindly
treated as nil please as the Stone crusher unit III is not established yet . PCB issued Consent to operate for Unit IV in
July 2024 .

This is for your information and necessary action please

Regards
Mining Officer
Una

IQuoted text hidden]

https://mail.google.com/mail/u/0/?ik=5986470a 1 f&view=pt&search=all&permmsgid=msg-f: 1809616261946308479&simpl=msg-f: 18096162619463 1/1
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dAY\maHAL 1.3

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHlb4LA-171009

HPSPCB No : 619 Date: 19/07/2024

Industry Registration ID: HP12614365 Application No : 12724302

To,
Shree Shrec Rudra Stone Crusher and Screening Plant Unit II
VPO Dharampur, Tehsil Haroli District Una HP

Una
177209

Subject: Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining ’Consent to Operate' u/s 25/26 df Water (Prevention & Control
of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control-of P611ution) Act, 1981, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Conscnt letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No

Date of issue

Date of

Certificate le

Previous CTE/CTO No. & Validit

CTO/BOTH/NE IV/RO/2024/ 1 2724502

12/07 /2024

31/03/2025

NEW

2. Particulars of the Industry

Name & Designation of the Applicant

Address of Industrial premises

Kapa Sharma, lrretor

Skree Shree Rudra Stone Cnlsher and

Screening Plant Unit iI,
VPO Dharampur. TehsH Haroti District
Una HP.
Una-177209

58.58 !akhs

Orange

2064-Stone crushers

Small

Una

Capital Investment of the Indu

of Ind0

e ofIndust

Scale of the Ind

Office District

Capaci

Raw Materials (Name with quantity per day)

Raw Materials Quantiry

7516.6

Unit

M.T./YearBoulders and Sand

Products (Name with quantity per day)

'This is computer generated document from HPOCMMS"
To verify this document please scan the QR Code.
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Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Sand & Bajri M.T./Year 7516.6 Infrastrure Use

Details of the Effluent Treatment Plant

Type of Effluent

Septic Tank

Quantity

0.400

6Pre-treatment

Mode of Disposal

Description

Domestic

'uanti

0.400

6

Method of Treatment Method of Disposal

Soak Pit/Septic Tank

Pre-treatment

Soak Pit/Septic Tank

Industrial Process Recycle

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

No.of
Boiler/'H6ater
/Evaporator/l
ncinerator/D
G Set/Other

Capacity Type of
Boiler/IIleater
s/Evaporators
/Incinerator/D
(;Sets/Others

Type of Fuel Fuel

consumption
rate in
MT/hour or
KL/hour or
1\43 /hour

Rotopactor & I Electricty
Jaw Machine

As per
Requirement

Type of Air Pollution Control Devices installed

Equipment Type Equipment Name I Date/proposed
date of
installation

Efficiency(% redu
ction)

Final
concentration of
pollution being
emitted

Wind Breaking
Wall, Telescopic
Chutes, Three
Layer Plantation,
Metalled Road,
Water Sprinkler
etc e

Others Mon Jan 01

00:06:00 IST
2024

99 O/6 SPM<600.00
IVlicrogram per
cubic meter at all
time

Approved By
Member Secretary

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS"
To verify this ddcument please scan the QR Code.
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Endst. No.:

Copy To:-

I.The Regional Officer,HPSPCB,Una for information and shall ensure to operate the unit as per consent condition with

adequate PCDs.

ANIL gTaljy;liTr

JOSHI v::::::a:

Ann Joshi.IFS
Member Secretary
For & on behalf of

( H. P. State Pollution Control Board)

'This is computer generated document from HPOCMMS"
To verify this ddcument please scan the QR Code.

Page 3 of 7

245



TERMS AND CONDITIONS

A.

1.

SPECIFIC CONDITIONS

This 'Consent to Operate’ is only for the purpose and under the provision of Water Act, 1974
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3.

4.

The unit shall apply for fbrther renewal/extension in the validity of the Consent, before the
expiry of this 'Consent to Operate’.

i) The unit shall ensure compliancQ of Waste IVlanagement Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolilion Wa§te Management Rules, 2016 and Manufacture, Storage & Import
of Hazardoas Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

The unit shall made provisions for the compliance Solid Waste Mahagement Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/Outside p}emises, to avoid
public nuisance.

ii)

5.

i)

n)

iii)

This 'Consent to Operate’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from tim6 to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from .time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-1
or Schedule-VI or Industry specific standards of Environment (Protection) Rules,' 1986 as
amended from time to time.

IV)

6.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable):

The unit shall ensure regular operation and maintenance of Pollution Control. Devices to
achieve the norms as prescribed-in Environment (Protection) Act, 1986 and the achievement
of the adequacy and 6fficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satis®' the-Board regarding
the regular operation of air pollution control deviie/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8

a)

b)

CONDITIONS UNDER WATER (PREVENTION & CONTROL 'OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

'This is computer generated document from HPOCMMS"
To verify this ddcument please scan the QR Code
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C) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be

changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(i) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

d)

9.

a)

CONDiTIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be

required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specificatIons mentioned in 'Consent to Establish’.

The unit shall discharge air emissions through a stack of minimum height as specified in
'Consent to Establish’ and shall follow standards laid down from time to time.

b)

C)

d)

e)

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
'Consent to Establish’.

The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and

processing of raw material & product of the industry, as applicable.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control- the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17:5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

f)

g) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

h) The unit shall ensure that teuuinal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

10.

11.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himacha1 Pradesh (if applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc- which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

13.

14.

15.

16.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This 'Consent to Operate’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the 'Consent to Operate’ granted to the industry at any
tirne, in case the industry is found violating the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from
time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course

by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974

and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

“This is computer generated document from HPOCMMS'’
To verify this ddcument please scan the QR Code.

Page 5 of 7

247



1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment

Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)- 11/2012, dated 29-05-2014 (if Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (if Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders ofCourt/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (if Applicable).

2.

3.

4.

5.

6

7.

8.

9.

10.

11.

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatnrent plant i.e. record of
quantity of chemicals and energy utilized fort reatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equIpment.

12. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIALCONDITIONS

'This is computer generated document from HPOCMMS"
To verify this document please scan the QR Code.
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•

1. The Unit shall neither change the type of products nor shall exceed the production beyond
the approved capacity without obtaining consent of the state Board.
2. This consent bf tha State Board shallbe only for the purpose and under the provisions of
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments.
3. This consent is subject to ratification of State Board or any litigation pending at any Court
of Law

4. Pollution Control devices provided by the unit shall comply with norms as prescribed
under Environment protection rules, 1986.
5. Unit shall ensure compliance to the notified guidelines of DEST.
6. Unit shall ensure combliance to notified guidelines ofCPCB by 17.10.2024 positively.
7.. The unit shall be sole responsible to obtain and renew all other mandatoly permissions
required for the operation of stone crusher and its mining activities.
8. The Regional Officer shall ensure that the sampling of the crusher is conducted as per the
frequency prescribed by the State Board.
9. This consent is subject to any other orders issued by any Court of law and ratification of the
State Board.

10. The mining operation shall be performed strictly as per the approved EMP and unit shall
comply with the conditions of EC, Grant order/Deed and PMT.
10. Capacity is as per earlier issued consents Sand & Bajri @7516.60 M.T./Year.
11. Unit shall apply separately for CTE-Expansion for second EC dated 19.05.2023 of
mining lease area bearing Khasra Nos. 5452 & 5455/1 measuring 02-93-58 Hect. (Pvt.
Land/River Bed).
12. Unit shall install server & mobile linked CCTV cameras for online monitoring mechanism
immediately.

By Order
Member Secretary

( H. P. State Pollution Control Board)

This is computer generated document from HPOCMMS”
To verify this ddcument please scan the QR Code.
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3tdte Level EnvIronmenT Impact Assessment AuthorIty
Himachal Pradesh

Ministry of Environment, Forest & Climate Changey Govenlment of Indiaf

at Department of Environment Science & Technology/
ParYavaFan Bhawan, Near US Club, Shimla.I

F. N,. HP SEIAA/202V846 r 928 Ph: 0177-2656559’ 2659608 Fa" 26::=d, ]{h Oh/b 2021

To

Sh,Mil Sharma, S/o ShI Sansar C:hand

Ws Shree Shree Rudra Stone Crusher1 Village & p.o. Oelp

Tehsil Gagret, DistrIct. Una, H.P.

Subject: PFoject pFoposaI fOF Mining of Minerals - Environmental Clearance.reg.

Dear Sir/Madam,

This has a reference to Your proposal submitted online for grant of Environment Clearance on

dated 24/06/2021, accepted bY the SEIAA secretariat on dated 02/07/2021. The proposal has been appraised as per
prescrIbed procedure in the light of provisions under the Environment Impact Assessment Notification, dated 14th

September 2006 on the basis of documents viz; Form-1, Pre-feasibiIIty Report, EIA/EMP etc. by the State Expert

Appraisal Committee constituted bY the competent authority in its 80th Meeting held on 8th & go’ July, 2021. The
said project involves following salient features:

a. Online Proposal No.

b. Projecttype
c. Project Location

d.

e+

f.

g P

h.

ie

Jamabandi

Land Status

Project Capacity

Mining Area
Leases within 500 mtrs.

From periphery of the
area applied
Letter of Intent

j. Working Plan

k+

1.

EMP Costs

CER Costs

Institutional
Mechanisms for Env.

Protection

Validity period of EC

The SEIAA examined the proposal in its 53'd meetIng held on 12/7/2021 and considered the recommendations made

by SEA(.. in its 80th Meeting held on 8lh & 9th July, 2021. After considering the recommendations of the State Level

Expert Appraisal Committee, the State level Environmental Impact Assessment AuthoritY !ccords Environmental

&lea ranl_:lo the project as per provisions of the EIA NotificatIon No. s.o. 1533 dated 14th Septembec 2006 of

Ministry of Environment & Forests, Gel subject to strIct compliance of terms and conditions as mentioned belt>w' The

Authority reserves the right to revise, revoke or Impose addItional condition at anY stage

Statuary CompIIanceA.

1 This Environmental Clearance (EC) is subject to orders/ judgment of Hon'ble Supnnle_ Court of lnd:a:

Hon'ble High Court, Hon'ble NGT and any other Court of LawP Common Cause Conditions as maY be

applicable.

SIA/HP/MIN/216700/2021

HP SEIAA/2021/846

Collection of Sand, Stone & Bajri.

Khasra No. 33 (00-19-05 ha) & 32/4 (00.38-02 ha) falling in Mauza & Mohal-
Sainsowal, Tehsil Haroli, DisK„ Una, HP

Jamabandi for the year 2014-2015

Private land, Hill Slope (Leased land}

37,583 MT for five years

00-57-07 Ha, Private land, hill slope.

No mining lease exists in 500 meter.

Letter of Intent issued on dated 30.09.2020

(Valid for one year i.e. up to 29.09.2021)

Strictly as per Working-cum-Environment Management Plan approved by
Geological Wing of Industries Department, Himachal Pradesh.

Capital Cost- Rs. 7.20 Lakh$ Recurring Cost- Rs. 1.5 Lakhs/PA

Capital Cost: Rs. 3.00 Lakhs.

The following will be responsible for maintenance of APCDs and Solid Waste

Managernent sites:

i) Construction phase: Developer/ Project Proponent.

ii) Operational Phase: Developer/ ProJect Proponent.
5 years or upto the date of vaIId mining plan whichever is earlier.

sIA/UP/MiN/2r6700/2021 1/7
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5 ;:EHE=: FoYIEt:io£::'rance shall become operatIonal only after receIvInG formal Forest Clearance (FC)

under the provIsIon of Forest ConservatIon Act, 1980/ if appIIcable to the ProJect

6 ;}b];i'i};poient {pp) shaH obtaIn Consent to operate dner grant of EC and effectIvely Implement all the

cii'dltlons '5ttputatbd 'thereIn. The mInIng actIvIty shall not commence prior to obtaInIng Consent to
EstabIIsh / Consent to Operate from the concerned State PollutIon Cont[ol Board/Commlttee'
The PP shall adhere to the provISIon of the MInes Act/ 1952/ MInes and MlneFal tDevelopment &
RegulatIon), Act, 2015 and rules & regulatIons made there unclet. PP shall adhe@ to various cinulats Issued

by Directorate General MInes Safety (DCMS) and IndIan Bureau of MInes from time to time’

The ProJect Proponent shall obtaIn consents from all the concerned land owner$ before start of mInIng

operatIons, as per the provIsIons of MMDR Act, 1957 and rules made there unclet in respect of lands whIch

are not owned by it.
The ProJect Proponent shall follow the mItIgatIon measures provIded in MoEFCC's OffIce Memorandum No.

2.11013/57/2014-IA.II (M), dated 29th October, 2014, tItled –Impact of mining activities on Habltatlons-

Issues related to the mInIng Projectswhereln Habltatlons and vIllages are the part of mine lease areas or
Habitations and vIllages are surrounded by the mIne lease areajl.

7

8

9

10 The Project Proponent shall obtaIn necessary prIor permIssIon of the competent authorIties for drawl of
requisite quantIty of surface water and from CGWA for wIthdrawal of ground water for the project.

11 A copy of EC letter will be marked to concerned Panchayat / local NGO etc. If any, from whom suggestion /

representation has been receIved whIle processIng the proposal.

12 State Pollution Control Board/CommIttee shall be responsIble for dIsplay of this EC letter at its Regional

office, DistrIct IndustrIes Centre and Collector’s office/Tehsildar's Office for 30 days.

13 The Project Authorities should widely advertIse about the grant of this EC letter by printing the same in at
least two local newspaper$ one of which shall be in vernacular language of the concerned area. The

advertIsement shall be done wIthIn 7 days of the issue of the clearance letter mentioning that the instant

project has been accorded EC and copy of the EC letter is available with the State Pollution Control

Board/Committee and web site of the Ministry of EnvIronment, Forest and CIImate Change

{www.panvesh-nic.In). A copy of the advertisement may be forwarded to the concerned MoEFcc Regional
Office for compIIance and record.

14 The Project Proponent shall inform the SEIAA for any change in ownership of the mining lease. In case there

is any change in ownership or mining lease is transferred than mining operation shali only be carried out
after transfer of EC as per pFC)visions of the para 11 of EIA Notification, 2006 as amended from time to time.

/

Air Quality Monitoring And Preservation

1.
Tee Project Proponent shall install a mInImum of 3 (three) online Ambient Air Quality Monitoring Stations

wIth 1 Jane) in upwind and 2 (tWO) in downwind dIrectIon based o„ long term climLto}ogicai-i;ta’;; a
wind direction such that an angle of 120' is made between the monitoing loc£-u;n;-ti'; init;;;;iii
Farameters, relevant for mInIng operatIons, of aIr pollutIon viz. PMlol PM2.5: NOh coz and- ii:';c. i;- i.=;

!he methodology mentioned in NAAQS NodHmtion No. B_29016/20/90/Pc1/L d; led- i8.;-1.208;-co;;rin-;

the aspects Ff transportatIon and use of heavy machInery in the impact zone. h;-ambient ;r quali GTA;i
also be monitored at promInent places IIke office bullding1 canteen Jtc. as Der the sit;-ioJlit il ::';;;Li; i

lifE:TTfutleel:T:c£ET:t:Ft£:=FnT5tElaces' The above data shall be digitally displaYed within 03 months

equipmejIt’S/ machlneries and pnventive maintenance. Use of suitable water.soluble chemica1 dust

:yprEs?!ng ?gents m?Y be explored for better effectiveness of dust control system. It shall be ensured that
air po11ution level conform to the standards prescribed by the MoEFCC/ Central Pollution Control Board,

2.

Cl
Water quaIItY monitoring and Preservatb1
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1
In case, immediate mining scheme envIsages intersection of ground water table, then EnvIronmental

CleaFance shall become operational only after receiving formal clearance from CGWA. In case, minIng

operation involves intersection of ground water table at a later stage, then PP shall ensure that prior

approval from CGWA and MoEFCC is in place before such mining operations. The permission for intersection

of ground water table shaH essentially be based on detailed hydro-geological study of the area.

Regular monitorIng of the flow rate of the springs and perennial nallahs flowing in and around the mine

lease shall be carried out and records maintain. The natural water bodies and or streams which are flowing

in an around the village, should not be disturbed. The Water Table should be nurtured so as not to go down

below the pre-mining period. In case of any water scarcIty in the area, the Project Proponent has to provide

water to the villagers for their use. A provision for regular monitoring of water table in open dug wall

located in village should be incorporated to ascertain the impact of mining over ground water table. The

Report on changes in Ground water level and quality shall be submitted on six-monthIY basis to the Regional

Office of the Ministry, CGWA and State Groundwater Department / State Pollution Control Board & SEIAA

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and qualitY in and

around the mine lease by establishing a network of existing wells as well as new piezo-meter installations

during the minIng operatIon in consultation with Central Ground Water AuthoritY/ State Ground Water

Department. The Report on changes in Ground water level and qualitY shall be submitted on six-monthIY

basis to the Regional OffIce of the Ministry, CGWA and State Groundwater Department / State Pollution
Control Baird.

The Project Proponent shan undertake regular monitoring of natural water course/ water resources/ springs

and perennial nallahs existing/ flowing in and around the mine lease and maintain its reconis' The pnject
proponent shall undertake regular monitoring of water quality upstream and downstream of water bodies

passing within and nearby/ adjacent to the mine lease and maintain its records. Sufficient number of gullies

shall be provided at appropriate places within the lease for management of water' PP shall carrYout regular
monitoring w.r.t. pH and included the same in monitoring plan. The panm9tets to be monitored shaH

include their water quality vis-a-vis suitability for usage as per CPCB criteria and flow rate. It shall be ensured

that no obstruction and/ or alteration be made to water bodies during mining operations without

justification and prior approval of MoEFCC. The monitoring of water toursesl bodies existing in lease area
shall be carried out four times in a year viz. pre-monsoon (April-May), monsoon tAugustJp post-monsoon

{November) and winter (January) and the record of monitored data maY be sent regularIY to Regional Office,
MOEFCC, SEIAA, Central Ground Water Authority and Regional Director, Central Ground Water Board, State
Pollution Control Board and Central Pollution Control Board. Clearly showing the trend analysis on six-

monthly basis.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand {CODJ

in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along with Total

Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The monitored data
shall be uploaded on the website of the company as well as displayed at the project site in public domain,

on a display board, at a suitable location near the main gate of the Company. The circular No. J-

20012/1/2006.IA.II [M) dated 27.05.2009 issued by Ministry of Environment, Forest and Climate Change

may also be referred in this regard.

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis to
augment ground water resources in the area in consultation with Central Ground Water Board/ State

Groundwater Department. A report on amount of water recharged needs to be submitted to Regional Office

MoEFCC & SEIAA annually.

Industrial waste water (workshop and waste water from the mine) should be properly collected and treated
so as to conform to the notIfied standards prescribed from time to time. The standards shall be prescribed

through Consent to Operate (CTO) issued by concerned State PollutIon Control Board (SPCB). The workshop

effluent shall be treated after Its Initial passage through ON and grease trap.

The water balance/water auditing shall be carrIed out and measure for reducing the consumption of water

shall be taken up and reported to the Regional Office of the MoEF&CC, SEIAA and State Pollution Control

Board/Committee.

2

3

4

5

7

8

D. Noise and vibration monitorIng and preventIon

1. The peak particle velocity at SOOm distance or within the nearest habitation, whichever is closer shall be

monitored periodically as per applicable DaMS guidelines.

2. The illumination and sound at nIght at project sites disturb the villages in respect of both human and animal

population. Consequent sleeping disorders and stress may affect the health in the villages located close to
mining operations. Habltations have a right for darkness and minimal noise levels at night. PPs must ensure
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1.

environmental impacts, even if it is a part of approved mining plan modified aaeF grant of EC or granted bY

State Govt, in the form to Short Term Permit (STP), Query license or anY otheF name'

The Project Proponent shan get the Final Mine Closure Plan along with Financial Assurance approved frc:m

lndian Bureau of Mines/Department of Mining & Geology/Department of IndustFies as requind undeF the
Provision of the MMDR Act, 1957 and Rules/ Guidelines made there under. A coPY of appFOVed final mine
closure plan shall be submitted within 2 months of the approval of the same from the competent authoritY

to the concerned Regional Office of the Ministry of Environment, Forest and Climate Change & SEIAA for
record and verification.

The land-use of the mine lease area at various stages of mining scheme as well as at the end'of-life shall be
governed as per the approved Mining Plan. The excavation vis-a-vis backfiIJing in the mine lease ana and

corresponding afforestation to be raised in the reclaimed area shall be governed as per approved mining
plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation becomes

self-sustaining. The compliance status shall be submitted half-yearly to the concerned Regional Office,
MoEFCC & SEIAA.

2.

3.

R Land reclamation

1. The Overburden (O.B.) generated during the mining operations shall be stacked at earmarked OB dump

site{s) only and it should not be kept active for a long period of time. The physical parameters of the OB

dumps like height, width and angle of slope shall be governed as per the approved Mining Plan as per the
guidelines/circulars issued by D.G.M.S w.r.t. safety in mining operations shall be strictly adhered to maintain

the stability of top soil/OB dumps. The topsoil shall be used for land reclamation and plantation.

The reject/waste generated during the mining operations shall be stacked at earmarked waste dump site{s)

only. The physical parameters of the waste dumps like height, width and angle of slope shall be governed as

per the approved Mining Plan as per the guidelines/circulars issued by DGMS w.r.t. safety in mining
operations shall be strictly adhered to maintain the stability of waste dumps.

The reclamation of waste dump sites shall be done in scientific manner as per the Approved Mining Plan

cum Progressive Mine Closure Plan.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the slope
stability, prevent erosion and surface run off. The selection of local species regulates local climatic

parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes should
be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be

consolidated with the help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. In

critical areas, use of geo textIles/ geo-membranes / clay liners / Bentonite etc_ shall be undertaken for

stabilization of the dump.
The Project Proponent shall carry out slope stability study in case the dump height is more than 30 meters.

The slope stability report shall be submitted to concerned regional office of MoEF&CC & SEIAA.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine

working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments

directly into the water bodies (Nallah/ River/ Pond etc.}. The collected water should be utilized for watering
the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps etc. shall be

de'silted regularly, particularly after monsoon season, and maintained properly.
Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps to
prevent storm run.off and sediment flow into adjoining water bodies. A safetY margin of SO% shall be kept
for designIng of sump structures over and above peak rainfall (based on 50 years data) and maxImum

4.

5.

6.

7.
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disSha.rg.e in the mine and its adjoining area which shall also help in providing adequate retention time

peN?d tt:erFbY ?llowing pFopet settling of sediments/ silt material. The sedimentation pits/ sump5 shaH be
constructed at the corners of the garland drain5p '

The toe soil, if anY, shall temporariIY be stored at earmarked site(s) within the mine lease only and should

n,at be 5ept unutilized for long. The physical parameters of the top soil dumps like height, width and an91e of

sIc>.pe shall be governed as per the approved MinIng Plan and as per the guidelines framed by DbMS w.r.t
safetY in mining operations shan be strictly adhered to maIntain the stability of dumps. The topsoi1 shaH be

used fOF land Feclamation and plantation purpose.

The mIning lease holders shall, after ceasing mining operatIons, undertake re-grassing the mining area and

anY other area whIch may have been disturbed due to their mining activities and restore the land to a

condition which is fit for growth of fodder, flora, fauna etc.

8.

9.

G- TransportatIon

1. No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. In
such cases, PP shall construct a bypass road for the purpose of transportation of the minerals leaving an

adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with chances of
accidents could be mitigated. All costs resulting from widening and strengthening of existing public road

network shaH be borne by the PP in consultation with nodal State Govt. Department. Transportation of

minerals through road movement in case of existing village/ rural roads shall be allowed in consultation with
nodal State Govt. Department only after required strengthening such that the carrying capacity of roads is
increased to handle the traffic load. The pollution due to transportation load on the environment will be

effectively controlled and water sprinkling win also' be done regularly. Vehicular emissions shaH be kept
under control and regularly monitored. Project should obtain Pollution Under Control (PUC) certificate for
all the vehicles from authorized pollution testing centers.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling

arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with

tanker.mounted water sprinkling system. The other areas of dust generation like crushing zone, material
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. The

air pollution control equIpments like bag filters, vacuum suction hoods, dry fogging system etc. shall be

installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should be

fully covered to avoid generation of dust while transportation. PP shall take necessary measures to avoid

generation of fugitive dust emissions.

2.

H. Green Belt

1.

3.

4.

5

The Project Proponent shall develop greenbelt in 7.5 m wide safety zone all along the mine lease boundary

as per the guidelines of CPCB in order to arrest pollution emanating from mining operations within the
lease. The whole Green belt shall be developed within first 5 years starting from windward side of the active

mining area. The development of greenbelt shall be governed as per the EC granted by the SEIAA

irrespective of the stipulation made in approved mine plan.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining

lease, around water body, along the roadsides, in community areas etc. by planting the native species in

consultation with the State Forest Department/ Agriculture Department/ Rural development department/
Tribal Welfare Department/ Gram Panchayat such that only those species be selected which are of use to

the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees should

be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection and care
of trees

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing

grazing land with a view to compensate those areas which are coming within the mine lease. The
development of such grazing land shall be done in consultation with the State Government. In this regard,

Project Proponent should essentially Implement the directIons of the Hon'ble supreme court with regard to
acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-day shelter From

the scorching sun, should be scrupulously guarded/ protected against felling and plantation of such trees
should be promoted.

The Project Proponent shaH undertake all precautionary measures for conservation and protection of

endangered flora and fauna and Schedule-1 species during mining operatIon. A Wildlife Conservation Plan

shall be prepared for the same clearly delineating action to be taken for conservation of flora and Fauna.

The Plan shall be approved by Chief Wild Life Warden of the State Govt.

And implemented in consultatIon with the State Forest and Wildlife Department. A copy of Wildlife
Conservation Plan and its implementation status (annual) shall be submitted to the Regional Office of the
Ministry & SEIAA
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1.
)ubllc hearing and human health issues

1. The Project Proponent shall appoint an

medical examination of the workers
records shall be maintained properly. PP shall also

workers which are having ailments like BP,

undertaken once in six months and necessarY

the same may be sent to MoEFCC Regional Officq SEIAA and

The Project Proponent must demonstrate commitment to
activities and carry out Health Risk Assessment (HRA) for

potential risks to health and determine appropriate control measures to

workers and nearby community. The proponent shall maintain accurate

The HRA for neighbourhood has to focus on Public Health Problems

Anaemia, Diarrhoea in children under five, respiratory infections due to bio mass

shall also create awareness and educate the nearby community and workers
Hygiene, Hand washing, not to defecate in open, Women Health and HYgiene (Providlng
hazard of tobacco and alcohol use. The Proponent shall carryout base line HRA for

workers and thereafter every five years.

The Proponent shall carry out Occupational health surveillance which be a part of HRA and include

Biological Monitoring where practical and feasible, and the tests and investigations relevant to the exposure

{e.g. for Dust a X-Ray chest; For Noise Audiometric; for Lead Exposure Blood Lead, For Welders Full

Ophthatmologic Assessment; for Manganese Miners a complete Neurological Assessment bY a Certified
Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic Chromium- Fortnightly skin inspection

of hands and forearms by a responsible person. Except routine tests all tests would be carried out in a Lab

accredited by NABH. Records of Health Surveillance must be kept for 30 years, including the results of and

the records of Physical examination and tests. The record of exposure due to materials like Asbestos, Hard

Rock Mining, Silica, Gold, Kaolin, Aluminium, Iron, Manganese, Chromium, Lead, Uranium need to be

handed over to the Mining Department of the State in case the life of the mine is less than 3D years. It
would be obligatory for the State Mines Departments to make arrangements for the safe and secure

storage of the records including X-Ray. Only conventional X-Ray will be accepted for record purposes and

not the digital one). X-Ray must meet ILO criteria (17 x 14 inches and of good quality).
The Proponent shall maintained a record of performance indicators for workers which includes (a) there
should not be a significant decline in their Body Mass Index and it should stay between 18.5 .24.9, (b) the

Final Chest X-Ray compared with the base line X.Ray should not show any capacities ,(c) At the end of their
leaving job there should be no DimInution in their Lung Functions Forced Expiratory Volume in one second
(FEVI),Forced Vital Capacity {FVC), and the ratio) unless they are smokers which has to be adjusted, and the

effect of age, (d) their hearing should not be affected. As a proof an Audi%ram (first and last need to be

presented), (e) they should not have developed any Persistent Back Pain, Neck Pain, and the movement of

their Hip, Knee and other joints should have normal range of movement, (f) they should not have suffered
loss of any body part. The record of the same should be submitted to the Regional Office, MoEFCC & SEIAA

annually along with details of the relief and compensation paid to workers having above indications.

The Project Proponent shall ensure that Personnel working in dusty areas should wear protective
respiratory devices and they should also be provided with adequate training and information on safety and
health aspects.

Project Proponent shall make provision for the housing for workers/labours or shall construct labour camps

within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking,

mobile toilets, mobile STP, safe drinking water, medical health care, crdche for kids etc. The housing may be

provided in the form of temporary structures which can be removed after the completion of the project
related Infrastructure. The domestic waste water should be treated with STP in order to avoid

contaminatIon of underground water.

The activities proposed in Action plan prepared for addressing the issues raised during the Public Hearing

shall be completed as per the budgetary provisIons mentioned in the Action Plan and within the stipulated

time frame. The Status Report on implementation of Action Plan shall be submitted to the concerned

Regional Office of the MinIstry, SEIAA along wIth District Administration.

Regular as well as PeriodIcal)ccupational Health Specialist
DCMS guidelines. TheminIng activities, as pergaged i

pational health check'ups in respect of

habitual smokingf etc. The check-ups shall beFetes

remedial/ preventive measures be taken. A status report on
D(,MS on half-yearly basis.

towards 'zero Harm' from their mining

entification workplace hazards and assess their

protect the health and wellbeing of
Id systematic records of the HRA.

like Malaria, Tuberculosis, HIV

cooking. The proponent
for Sanitation, Personal

Sanitary Napkins)

II the category of

2.

3.

4.

5.

6.

7.

J. Corporate EnvIronment ResponsIbility {tER)

1. The activities and budget earmarked for Corporate Environmental Responsibility (CFR) as per MinistrY’s O.M

No 22-65/2017-IA. II (M) dated 01.05.2018 or as proposed by EAC should be kept in a separate bank

account. The activities proposed for CER shall be implemented in a time bound manner and annual repott of
implementation of the same along with documentary proof viz. photographs, purchase document iSI latitude
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2.

K MIscellaneous

The ProJect AuthorItIes should Inform to the RegIonal OffIce & SEIAA regardIng date of fInancIal closures

and final approvat of the pro]ect by the concerned authorItIes and the date of start of land develooment
work

3, The Project Proponent shall submIt sIx monthly compIIance reports on the status of the Implementation of

the stIpulated envIronmental safeguards to the MOEFCC & Its concerned RegIonal OffIce, SEIAA, Central

Pollution Control Board and State PollutIon Control Board.

A separate 'EnvIronmental Management Cell' with suItable quaIIfIed manpower should be set.up under the

control of a SenIor ExecutIve. The SenIor ExecutIve shall dIrectly report to Head oF the OrganIzatIon.

Adequate number of quaIIfIed EnvIronmental ScIentIsts and MInIng EngIneers shall be appoInted and submIt

a report to RO, MoEFCC & SEIAA,

The concerned RegIonal Office of the MoEFCC shall randomly monItor compIIance of the stIpulated

conditions. The project authorities should extend full cooperation to the MaEFCC offIcer(s) & competent

Authority by furnIshing the requIsIte data / Information / monItorIng reports.

4.

L. Additional CondItions

The project proponent shal\ submit compliance of the followIng CER condItIon withIn 3 months from the

issuance of EC letter, fansng which EC will be wIthdrawn:

1. The project proponent shall provide two plastic shredder$ two plastIc waste ballng machines & two
compactors to the concerned ULBs/ PRts through Department of EnvIronment,

2. The project proponent shall also provide 4 solar IIghts under CER.

PScIence & Te;qnolagy,

(1

Member SecretR

Endst. No. As Above.

copy to following for further necessarY action:

1. The Secretary (Environment), MInIstry of EnvIronment, Forests & CIImate Change (MoEF&CC), Gal, Indira

Parvavaran Bhawan, Jor Bagh Road, New DelhI - 110003

The Chairman, Central Pollution Control Board, HIm Parlvesh Bhawan, CBD'cum-office Complex, East Arjun

Nagar, New DelhI-110032.

The Chairman, Himachal Pradesh State PollutIon Control Board, Shlmla-171009.

The Director (Environment, Science & Technology) to the GoHP, Shlrnla-171001.

The Adviser (IA), MoEF&CC, Gob IndIra Paryavaran Bhawan, Jer Bagh Road, New Delhi - 110003.

The APCCF (c), MInistry of Env., Forest and CIImate Change, RegIonal Office (NCZ), 25, Subhash Road, Dehradun

- 248001

The Monitoring Cell, MoEF&CC,Gol, IndIra Paryavaran Bhawan, Jor Bagh Road, New Delhi ' 110003

Record File.

State Level EnvIronment Impact Assessment Authority

ja Himachal Pradesh

2021r

2

3

4

5

6

7

8

Dated :

/

Member Secretary

State Level EnvIronment Impact Assessment Authority
Himachal Pradesh
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